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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 

ORIGINAL APPLICATION NO. 628/2024 

IN THE MATTER OF: 

ALOK MOHAN       …APPLICANT 

VERSUS 

HARYANA STATE POLLUTION CONTROL BOARD & ORS. 

  …RESPONDENTS 

REPLY ON BEHALF OF THE RESPONDENT NO. 2 

MOST RESPECTFULLY SHOWETH: 

I. PRELIMINARY OBJECTIONS

1. That at the outset, it is stated that the averments made and the

contentions raised by the Applicant in the letter/Original application

against the Respondent No. 2 are wrong, incorrect, misleading and

are therefore, wholly denied. It is further stated that each and every

averment contained in the letter/application filed by the Applicant

are hereby denied as if the same has been specifically traversed and

denied, unless the same is admitted hereinafter, and nothing

contained in letter/application shall be deemed to have been

admitted by the Respondent No. 2 merely on the ground of lack of

specific denial.

2. At the outset, it is submitted that that the original application is not

maintainable on the following grounds:
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NO SUBSTANTIAL QUESTION RELATING TO 

ENVIRONMENT HAS BEEN RAISED AND THE APPLICANT 

HAS SUPPRESSED AND WITHELD VITAL INFORMATION 

3. Section 14(1) of the National Green Tribunal Act, 2010 (“the Act”)

grants authority to this Ld. Tribunal to have jurisdiction over all civil

cases where a ‘substantial question relating to environment is

involved’. In the present case, the Applicant has, not only failed to

lay down any substantial question which relates to the environment,

but also throughout the complaint has raised allegations based only

on surmises and conjectures without any concrete evidence. The sole

basis of the Applicant’s letter/complaint rests upon his visual

experience of having visited the industry on 20.10.2020 and having

observed the alleged lapses on the part of the Respondent No. 2,

without any specific details to show as to how the industry is

polluting the air/water and causing noise pollution in the nearby

area.

4. The Applicant has intentionally suppressed and withheld vital

information with respect to the area of Sector 15A where the

Respondent No. 2’s industry and the residential premises of the

Applicant is situated. The Sector is adjacent to NH44 i.e., the Jammu

Kashmir and Kanyakumari Highway which is the longest north-

south National Highway of the country, which is accustomed to large

number of vehicular movements throughout the day along with a 100

ft. wide road which are normal thoroughfare. Therefore, the

applicant’s allegation of air and noise pollution have to be seen

specifically from the lens of the geographical location at which the

area is situated, which becomes essential to the matter in issue, and

has been conveniently suppressed and withheld by the Applicant.
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THE CAUSE OF ACTION RAISED AND THE RELIEFS 

SOUGHT ARE BELATED AND BEYOND THE PERIOD OF 

LIMITATION AS PRESCRIBED UNDER THE NGT ACT, 2010  

5. That it is submitted that the industrial unit of the answering

Respondent at Plot No. 18/4 at Sector 15A Faridabad was set up in

the year 1960, wherein multiple conveyance deeds were executed in

the Respondent No. 2’s favour. The total size of Plot No. 18/4

presently stands at 88076.60 sq. mts. approximately for running an

industrial unit at the subject area. The prolonged operation of the

industrial unit/facility is also evident from the Gazette No. 331 of

1970 dated 24.02.1970 issued by the Government of Haryana,

wherein it was specifically mentioned that the factory had been

existing before the issuance of the said gazette and that the frontage

of Sector 15A, including the area wherein the industry had set up,

was designated as ‘Industrial Zone’. A true along with a true typed

copy of the Gazette No. 331 of 1970 dated 24.02.1970 issued by the

Government of Haryana is annexed and marked herewith as

Annexure – R-2/1.

6. That the Applicant in the application/complaint/letter has himself

stated that his father i.e., Dr. Mehta Vasishta Dev shifted to the

House: 901, Sector 15A, Faridabad – 121007 (“subject premise”)

post 1980, and the Applicant settled at the subject premise only after

his retirement from Indian Navy on 31.03.2005, whereas it has been

an admitted position that the industrial unit/facility run by the

Respondent No. 2 had been operating near the subject premise even

before the applicant’s family moved to the subject premises.
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7. That Section 14(3) of the Act specifically provides for a limitation 

period of six months from the date upon which the cause of action 

first arose to move an application before the Ld. Tribunal. In the 

present case, the alleged cause being raised by the Applicant is 

therefore belated as the industrial unit/facility was already in 

existence when the family of the Applicant moved to the subject 

premise. Even assuming, though not admitting, that the cause of 

action arose when the Applicant shifted to the subject premise, the 

grievances raised in the present complaint are still barred by 

limitation having been raised after approx. 20 years. Moreover, 

having already resided at the subject premise for more than 20 years, 

the present application is hopelessly beyond the period of limitation. 

8. That the reliefs sought by the Applicant pertaining to reallocation to 

an urban plot admeasuring ¾ Acres of land at Ambala/NCR Delhi, 

in lieu of his vast ancestral properties and the offer for purchase of 

his flat by certification bodies at the prevailing market rates, clearly 

reflects that the present complaint/letter is nothing but a means to 

secure unlawful advantage at the behest of a false portrayal of 

environment violations by Respondent No. 2, to derive property 

rights or financial resources. 

9. That the relief of compensation sought by the Applicant from the 

Respondent No. 2 with respect to resettlement expenses and health 

issues, apart from being absolutely erroneous and false are, also 

highly belated, on the grounds mentioned hereinabove. The 

limitation for seeking the relief under section 15 of the Act is five 

years from the date on which the cause for such compensation or 

relief first arose as prescribed under Section 15(3). Moreover, the 

relief is in the nature of a blackmail petition sought to unjustly enrich 
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oneself out of the financial sources of the industrial unit. Therefore, 

the allegations raised and the reliefs claimed are both belated, 

unsubstantiated and must be rejected. 

THE DISPUTE RELATES TO FACTORS BEYOND THE 

JURISDICTION OF THIS LD. TRIBUNAL  

10. That the Applicant in the complaint/letter has alleged that instead of 

maintaining a minimum buffer zone of 500 metres between the 

industrial facility and the residential area, the Respondent No. 2’s 

industrial facility/unit shares a common wall with the residential 

area, which issue in the present case falls outside the scope of this 

Ld. Tribunal. 

11. That it is submitted that the Respondent No. 2’s industrial 

unit/facility was set-up much prior in point in time i.e., in the 1960’s, 

as already highlighted hereinabove. According, to the Applicant’s 

own complaint/letter, it was the Applicant’s father who had 

purchased the said flat around the year 1980, and it was only 

subsequently that the Applicant settled at the said premise in the year 

2005, whereafter he has allegedly inherited the property and the 

same now stands in his name from 12.02.2013. It is submitted that 

the allegation of non-adherence to the buffer zone is nothing but an 

afterthought. It is firstly, submitted that there is no violation of any 

buffer zone, secondly, even otherwise, it is the Petitioner who had 

shifted to the subject premises after the establishment of the 

industrial unit in  1960s. Therefore, it was the responsibility of the 

Department/ Coloniser to maintain the buffer zone as the shifting of 

the Petitioner to the subject premises was a subsequent event.  
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12. That moreover, the jurisdiction to adjudicate the dispute with respect

to the alleged non-adherence of the buffer zone lies exclusively with

the appropriate authorities under the Haryana Development and

Regulation of Urban Areas Act, 1975, as the same is a matter

concerning urban planning and restructuring.

13. That in the alternative, it is submitted that since the said issue

pertains to urban planning and restructuring, therefore the same does

not fall within the purview of Section 14 read with Scheule 1 of the

Act and the Ld. Tribunal has no jurisdiction to adjudicate the issues

on the same, which has been reiterated by the Hon’ble High Court

of Bombay in Central India Ayush Drugs Manufacturers

Association v. State of Maharashtra, 2016 SCC OnLine Bom

8813 (Para 24), and is reproduced herein –

“24. When section 14 is read along with and construed with section

2(1)(c) and (m), it is clear that civil cases which can be considered

by the National Green Tribunal must affect environment. If it is

not affecting environment, the Tribunal will not have jurisdiction.

In present facts, reliefs sought for do not directly or indirectly affect

environment.”

II. PRELIMINARY SUBMISSIONS

14. That it is submitted that the Respondent No. 2 is a Company

incorporated under the provisions of the Companies Act, 1913 and

is an engineering conglomerate operating inter alia in agri-

machinery, construction & material handling equipment, and auto

components. In the area of agri-machinery and construction &

material handling equipment, it is manufacturing and selling various
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kinds of products and spare parts thereof through its network of 

authorized Dealers/ Distributors located throughout India.   

15. That prior to 01.09.2024, two industrial units operating at the Plot 

No. 18/4 at Sector 15A Faridabad (“subject area”) were being run 

by two separate legal entities viz. Escorts Kubota Limited (“EKL”) 

and Escorts Kubota India Private Limited (“EKIL”). Although, the 

consent to operate certificates issued to both the industrial units by 

the Respondent No. 1 pertained to the industry type of automobile 

manufacturing (integrated facilities), however, based on the internal 

mechanism and specifications, two separate and distinct certificates 

were issued for the respective units. As far as the present case is 

concerned, it is humbly submitted that it is the EKL unit/facility that 

is adjacent to the residential house of the Applicant, and the other 

unit operated by EKIL shares the boundary wall with the EKL unit. 

A copy of the Layout Plan of Sector- 15A of Faridabad prepared by 

the Town Planning department reflecting the respective industrial 

units/facilities along with the residential zone is annexed and marked 

herewith as Annexure R-2/2. 

16. That eventually both EKL and EKIL along with Kubota Agricultural 

Machinery India Private Limited (“KAI”), applied to the National 

Company Law Tribunal, Chandigarh Bench under Section 230-232 

of the Companies Act, 2013 for amalgamation, which was ultimately 

approved by the Bench vide order dated 21.08.2024. A copy of the 

order dated 21.08.2024 passed by the NCLT, Chandigarh Bench is 

annexed and marked herewith as Annexure R-2/3. The order dated 

21.08.2024 has been duly filed with the Registrar of Companies of 

Delhi and Haryana on 01.09.2024 and hence, w.e.f. 01.09.2024, 

EKIL and KAI stood formally amalgamated with EKL. In pursuance 
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thereof, the Haryana State Pollution Control Board (‘Respondent 

No. 1’) has also been notified about the amalgamation and the 

concerned merger application has been submitted by the answering 

Respondent, however, the approval in this respect is awaited. 

Therefore, at present, both the industrial units are being operated and 

managed by ‘Escorts Kubota Limited’. That considering that two 

separate companies were operating as and when the present issue 

arose, the Respondent No. 2 seeks liberty to annex documents 

relating to both the industrial companies, and to 

correct/amend/modify the name of the Respondent No. 2 in the 

memo of parties, in view of the order dated 21.08.2024 passed by 

the NCLT, Chandigarh with respect to the recent amalgamation.  

17. That the Applicant has raised the following allegations against the 

Respondent No. 2 in the complaint/letter which are categorically laid 

down hereinbelow: 

i. The industry is allegedly causing air pollution on account 

using NO2 gas, HNO3, H3PO4 phosphoric acid etc. 

extensively for cleaning the organic and inorganic deposits of 

stainless-steel parts of tractors and the fumes are being 

released through exhaust vents directly facing the residential 

area, as a result of which the AQI has touched 361; 

ii. The industry is allegedly causing water pollution as it is using 

chemicals extensively near the residential area and is draining 

pollutants which are mixing with under water currents, which 

has deteriorated the ground water quality; 
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iii. The industry is allegedly causing noise pollution due to 

increased heavy duty vehicles, plying to and from the 

industry; 

iv. The minimum buffer zone of 500 metres is not maintained 

between the industrial unit and the residential area.  

18.  That the allegations raised by the Applicant in the complaint/letter 

are specifically addressed with respect to the industrial 

units/facilities hereinbelow under the three heads concerning: 

alleged air, water and noise pollution. As far as the issue of buffer 

zone is concerned, the same has already been dealt with hereinabove 

and the same is not being repeated for the sake of brevity. 

 

ESCORTS KUBOTA LIMITED (‘EKL’) 

 

19. That at the outset it is submitted that the operations being undertaken 

at the EKL industrial facility/unit comprises of machining, which 

includes drilling, gear box housing, cylinder box housing, etc. The 

facility is not involved in any manufacturing operations per se and 

is involved only in modifying the particular parts of tractors. The 

parts specified are already manufactured and assembled before 

arrival and are only modified as per specifications at the present 

industrial unit/facility.   

20. That the EKL industrial facility/unit was developed with an 

investment cost of Rs. 595 Crores which at present has a sanctioned 

strength of 1950 workmen.   
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21. That the EKL industrial facility/unit has been operating in 

compliances of the statutory norms as prescribed by the Act/ Rules, 

whereby a Consent to Operate Certificate (“CTOC”) was granted 

and periodically renewed in their favour by the Respondent No. 1, 

which at present stands valid until 30.09.2025. A copy of the consent 

to operate certificate dated 31.07.2024 for EKL is annexed and 

marked herewith as Annexure R-2/4. 

22. That as per the CTOC for EKL, the following thresholds and 

limitations were prescribed, which are categorised and mentioned in 

a tabular form below: 

Sr. 

No.  

Quantity 

of 

Effluent 

Mode of 

Discharge 

Trade 

Effluent 

Parameters 

General 

1. Trade: 0.0 

kl/day 

Domestic: 

100.0 

kl/day 

Trade: NIL 

Domestic: 

treated 

effluent 

recycle/reused 

In gardening 

Number of 

Stacks: 1 

To comply with 

noise pollution 

(Regulation and 

Control) Rules, 

2000 (as per clause 

7 of the terms and 

conditions) 

 

23. That the EKL industrial facility/unit therefore has the following 

components/mechanisms, which are also referred in the report 

submitted by the Respondent No. 1: 

i. The industry has no Trade Effluent, but has only Domestic 

Sewage which are being recycled and reused for gardening; 
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ii. The industry has a Generator Set to keep the industry running 

even during power cuts, which is installed with a capacity of 

1950 KVA, using PNG as fuel, as recommended by 

Commission for Air Quality Management (‘CAQM’) vide 

letter dated 03.06.2022; 

iii. The industry has water air coolers to provide adequate cooling 

to employees working at the location; 

iv. The industry has a permission under the Haryana Water 

Resource Authority (HWRA) to put in place 3 Nosebore wells 

for domestic consumption; 

v. The industry has an underground tank of 40 KLD of Diesel 

for filling up the trucks, for which the industry has a valid 

license dated 28.09.2022 annexed and marked as Annexure 

R-2/5. 

vi. The industry also has a valid license to handover the sludge 

or hazardous waste which is generated during STP process, 

which is issued under Hazardous and Other Wastes 

(Management & Transboundry Movement) Rules, 2016 dated 

01.08.2024, which remains valid until 30.09.2025 annexed 

and marked as Annexure R-2/6 

24. That as far as the allegations raised in the complaint/letter is 

concerned, the specific averments/records, to show the compliances 

and the operation of the industry to be running within the permissible 

limits, are laid out hereinbelow:  

A. ALLEGED AIR POLLUTION 
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25. That there is no source of releasing gaseous substances in the air

from the industry, except the Generator Sets being operated at the

industry which as stated are operating on PNG based fuel as

recommended by Commission for Air Quality Management

(‘CAQM’).

26. That in addition to the averments raised, the Applicant has

intentionally suppressed and withheld vital information with respect

to the area of Sector 15A which is adjacent to NH44 i.e., the Jammu

Kashmir and Kanyakumari Highway which is the longest north-

south National Highway of the country and is accustomed to large

number of vehicular movements throughout the day along with a 100

ft. wide road which are normal thoroughfare. Therefore, keeping in

view that the Applicant had purchased the said plot knowing fully

well that the society was enclosed by the industry along with two

major roads, the Applicant cannot now allege that the industry is the

primary source of air pollution without acknowledging and bringing

the fact to the notice of this Ld. Tribunal with respect to the air

pollution caused by the plying of heavy vehicles and vehicular traffic

on the Highway and the 100ft. wide open road. A copy of pictures to

show the highway and the 100 ft wide road adjacent to the industry

are annexed and marked as Annexure R-2/7 (Colly).

B. ALLEGED WATER POLLUTION

27. That the CTOC of EKL expressly reflects that the EKL has no trade

(output) effluents, but only has domestic sewage which are being

recycled and used for gardening.

28. That to regulate and assess the STP Outlet of Water, EKL already

has in place a setup, having engaged ‘Interstellar Testing Centre Pvt.
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Ltd.’ to examine and monitor the quality of water output from the 

industry, and the recent report dated 29.08.2024 expressly reflects 

that the STP discharge does not breach the limits prescribed. A copy 

of the report on STP Outlet Water dated 29.08.2024 is annexed and 

marked herewith as Annexure R-2/8. 

29. That EKL has, for self-monitoring and self-check mechanism, 

already engaged ‘Shivam Test House’, NABL accredited to test the 

Sample of Borewell Water, which has not reported any breach in 

parameters and for the present case, has recently submitted its report 

dated 25.10.2023, wherein the water quality has been shown to be 

within the prescribed limits with the pH value being 7.5. A copy of 

the report dated 25.10.2023 is annexed and marked herewith as 

Annexure R-2/9.  

30. It is also specifically stated that the EKL industrial facility/unit 

during the process of STP on domestic sewage, purifies the water 

thereby making it usable for gardening and the sludge released from 

treatment is handed over to the concerned state authorities under 

Hazardous waste disposal.  

C. ALLEGED NOISE POLLUTION  

31. That the only allegation raised by the Applicant with respect to noise 

pollution is the plying of heavy-duty vehicles on the 10 feet wide 

road inside the premise of the EKL industrial unit/facility.  

32. At the outset it is submitted that the Applicant has again 

conveniently passed the buck to the operation of the industry without 

disclosing that the area of Sector 15A is adjacent to NH44 i.e., the 

Jammu Kashmir and Kanyakumari Highway which is the longest 
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north-south National Highway of the country and is accustomed to 

large number of vehicular movements throughout the day along with 

a 100 ft. wide road which are normal thoroughfare. Therefore, 

keeping in view that the Applicant had purchased the said plot 

knowing fully well that the society was enclosed by the industry 

along with two major roads, the Applicant cannot now allege that the 

industry is the primary source of noise pollution without 

acknowledging and bringing the fact to the notice of this Ld. 

Tribunal with respect to the noise pollution caused by the plying of 

heavy vehicles and vehicular traffic on the Highway and the 100ft. 

wide open road. Even though assuming, though not admitting, that 

the vehicular movement inside the premise causes noise pollution, 

the same in comparison to the vast number of vehicles plying on the 

National Highway and the 100 ft road would not even be 0.01% of 

the noise generated from vehicular movement on these two major 

roads.  

33. That in addition to the averments raised, the EKL industrial unit/ 

facility for noise monitoring has engaged SIMA LABS 

(Sophisticated Industrial Materials Analytic Labs Pvt. Ltd.) which in 

its report dated 10.04.2024 has taken various samples from different 

locations which clearly stipulate that no variables contributing to 

noise pollution has been found near the subject area, and the noise 

generated is within the permissible limits. A copy of the Noise 

Monitoring reports dated 10.04.2024 are annexed and marked 

herewith as Annexure R-2/10.  

ESCORTS KUBOTA INDIA LIMITED (‘EKIL’) 

34. That at the outset it is submitted that the operations being undertaken 

at the EKIL industrial facility/unit comprises of painting and 

14 180



assembling of the already manufactured parts of the tractors. The 

facility is not involved in any manufacturing operations per se and 

only conducts operations of painting the parts as per specifications 

and assembling those parts into the tractors after completion.  

35. That the EKIL industrial facility/unit was developed with an 

investment cost of Rs. 355 Crores which at present has a sanctioned 

strength of 1950 workmen.   

36. That the EKIL industrial facility/unit has been operating in 

compliance of the statutory norms as prescribed by the Act/ Rules, 

whereby a Consent to Operate Certificate (“CTOC”) was granted 

and periodically renewed in their favour by the Respondent No. 1, 

which at present stands valid until 30.09.2025. A copy of the consent 

to operate certificate dated 01.10.2024 for EKIL is annexed and 

marked herewith as Annexure R-2/11. 

37. That as per the CTOC for EKIL, the following thresholds and 

limitations were prescribed, which are categorised and mentioned in 

a tabular form below: 

Sr. 

No.  

Quantity 

of 

Effluent 

Mode of 

Discharge 

Trade 

Effluent 

Parameters 

General 

1. Trade: 

120.0 

kl/day 

Domestic: 

48.0 

kl/day 

Trade: ETP 

Domestic: 

STP 

 

Number of 

Stacks: 12 

To comply with 

noise pollution 

(Regulation and 

Control) Rules, 

2000 (as per clause 
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7 of the terms and 

conditions) 

 

38. That the EKIL industrial facility/unit therefore has the following 

components/mechanisms, which are also referred in the report 

submitted by the Respondent No. 1: 

i. The industry has installed appropriate ETP and STP for treatment 

of Trade effluents and Domestic Sewage, wherein ETP treated 

water is being discharged into the public sewer, which is within 

permissible limit, and the STP treated water is being reused for 

gardening & flushing in toilet; 

ii. The industry has 2 Generator Sets of capacity 1875 KVA for 

power backup which are running on PNG based fuel as 

recommended by Commission for Air Quality Management 

(‘CAQM’).; 

iii. The industry has 1 Generator Set of capacity of 650 KVA which 

is running on Dual Fuel, i.e., Diesel and Natural Gas. The 

Generator set has a RECD (Retrofit Emission Control Device) 

system installed which captures fumes/particles and controls the 

emission;  

iv. The industry has 3 paint booths, 3 gas fired ovensand, 2 hot water 

generators, which are PNG based; 

v. The industry has a permission under the Haryana Water Resource 

Authority (HWRA) to put in place 2 borewells for trade and 

domestic consumption; 

vi. The industry has an underground tank of 20 KLD of Diesel for 

filling up trucks, for which the industry has a valid license dated 
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28.09.2020 which is annexed and marked herewith as Annexure 

R-2/12.  

vii. The industry also has a valid license to handover the chemical 

residue generated after ETP to GEPIL, the appropriate authority, 

which is issued under Hazardous and Other Wastes (Management 

& Transboundry Movement) Rules, 2016 dated 03.08.2022, 

which remains valid until 30.09.2024 and is being annexed and 

marked as Annexure R-2/13. 

39. That as far as the allegations raised in the complaint/letter is 

concerned, the specific averments/records, to show the compliances 

and the operation of the industry to be running within the permissible 

limits, are laid out hereinbelow:  

A. ALLEGED AIR POLLUTION 

40. That there is no source of releasing gaseous substances in the air 

from the industry, except the Generator sets and the fumes from the 

painting process. The two Generator Sets of capacity 1875 KVA 

installed at the facility are PNG based and there are scrubbers 

installed at the facility which are meant to absorb the fumes from the 

Painting process. The fumes are also suppressed by water sprinklers, 

and after being washed, the liquid precipitate is treated with the ETP 

process, thereby making no room for release of any gaseous 

substances. Moreover, the other Generator Set of capacity of 650 

KVA, which is running on Dual Fuel, i.e., Diesel and Natural Gas, 

was recommended to avoid reliance on Diesel Generator Sets. These 

Generator Sets have a RECD (Retrofit Emission Control Device) 

system already installed which captures unburnt fumes/particles and 

controls the emission;  
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41. That EKIL for self-monitoring and as a self-check mechanism of

stack emissions, has already in place a set-up, having engaged

‘Arihant Analytical Laboratory Pvt. Ltd.’, NABL accredited to

examine and monitor the quality of air at the subject area. The said

laboratory from time to time collects samples and has not reported

any breach in parameters. After the collection of samples from –

Generator Section, Oven Section, Hot Water Generator Section,

Paint Section, and the Production Area, the laboratory has submitted

its reports from time to time. For the purposes of the present case the

recent reports since January 2024 viz. 15.01.2024, 22.04.2024 and

24.07.2024, are annexed, the results of which reflects that the same

are within the limits prescribed suggesting that the industry, under

no circumstances whatsoever, is contributing to any kind of air

pollution. A copy of the reports dated 15.01.2024, 22.04.2024, and

24.07.2024 are annexed and marked herewith as Annexure R-2/14

(Colly).

42. That in addition to the averments raised herein, the Applicant has

intentionally suppressed and withheld vital information with respect

to the area of Sector 15A which is adjacent to NH44 i.e., the Jammu

Kashmir and Kanyakumari Highway which is the longest north-

south National Highway of the country and is accustomed to large

number of vehicular movements throughout the day along with a 100

ft. wide road which are normal thoroughfare. Therefore, keeping in

view that the Applicant had purchased the said plot knowing fully

well that the society was enclosed by the industry along with two

major roads, the Applicant cannot now allege that the industry is the

primary source of air pollution without acknowledging and bringing

the fact to the notice of this Ld. Tribunal with respect to the air

18 184



pollution caused by the plying of heavy vehicles and vehicular traffic 

on the Highway and the 100ft. wide open road.  

B. ALLEGED WATER POLLUTION 

43. That the CTOC of EKIL expressly reflects that the EKIL had a trade 

(output) effluent limit of 120 kl/day, and domestic effluent limit of 

48 kl/day. 

44. That to regulate and assess the STP and ETP Inlet and Outlet of 

Water, the EKIL has already in place a set-up, having engaged 

‘Arihant Analytical Laboratory Pvt. Ltd.’ to examine and monitor 

the quality of inlet and outlet water in the industry, and the recent 

reports dated 15.01.2024, 09.04.2024, and 24.07.2024 expressly 

reflects that the STP and ETP Inlet and Outlet of Water does not 

breach the limits prescribed. A copy of the reports on STP and ETP 

Inlet and Outlet Water dated 15.01.2024, 09.04.2024, and 

24.07.2024 are annexed and marked herewith as Annexure R-2/15 

(Colly). 

45. It is also specifically stated that the EKIL industrial facility/unit 

during the process of ETP/STP purifies the water thereby making it 

usable and the sludge released from treatment is handed over to the 

concerned state authorities under Hazardous waste disposal.  

C. ALLEGED NOISE POLLUTION 

46. That the only allegation raised by the Applicant with respect to noise 

pollution is the plying of heavy-duty vehicles on the 10 feet wide 

road inside the premise of the EKL industrial unit/facility. There are 

no specific grounds of noise pollution raised against the EKIL 

industrial unit/facility. However, the EKIL industrial unit has been 

running as per prescribed norms which are laid down hereinbelow. 
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47. At the outset it is submitted that the Applicant has again

conveniently passed the buck to the operation of the industry without

disclosing that the area of Sector 15A is adjacent to NH44 i.e., the

Jammu Kashmir and Kanyakumari Highway which is the longest

north-south National Highway of the country and is accustomed to

large number of vehicular movements throughout the day along with

a 100 ft. wide road which are normal thoroughfare. Therefore,

keeping in view that the Applicant had purchased the said plot

knowing fully well that the society was enclosed by the industry

along with two major roads, the Applicant cannot now allege that the

industry is the primary source of noise pollution without

acknowledging and bringing the fact to the notice of this Ld.

Tribunal with respect to the noise pollution caused by the plying of

heavy vehicles and vehicular traffic on the Highway and the 100ft.

wide open road. Even though assuming, though not admitting, that

the vehicular movement inside the premise causes noise pollution,

the same in comparison to the vast number of vehicles plying on the

National Highway and the 100 ft road would not even be 0.01% of

the noise generated from vehicular movement on these two major

roads.

48. That the EKIL industrial facility/unit has a set-up in place, having

engaged ‘Arihant Analytical Laboratory Pvt. Ltd.’, NABL

accredited to monitor Ambient Noise, which has submitted its recent

reports dated 15.01.2024, 22.04.2024, 24.07.2024, wherein with the

assistance of noise meters, noise sample were collected near Gate

No. 2 Parking Area, Paint shop, and near Gate No. 3. The samples

collected have been shown to be within the prescribed limits

suggesting that the same did not contribute to noise pollution. A copy
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of the reports dated 15.01.2024, 22.04.2024, 24.07.2024 are annexed 

and marked herewith as Annexure R-2/16 (Colly).  

49. Therefore, in view of the submissions hereinabove, the original

application should be dismissed at the threshold.

COUNSEL FOR THE RESPONDENT NO. 2 

Priyesh Mohan Srivastava 

C-200, LGF, Greater Kailash- 110048

Phone: + 91 9892786353 

Email: priyeshmohansrivastava@gmail.com 

Place: New Delhi 

Date: 24.12.2024 
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162 HARYANA GOVT 0AZ.,  FEB.  24, 1970 (PEON. 5, 1891 SAK ) [PART I

SPECIFICATION

District
Locality/Village Area

Tali ) and a n.  No. in
acres

Description of Area

Karnal

Rect. No./Killa No.

Kaithal Assandt 0 - 2 - 1 8 23915/2

H. B. No. 84 0 - 8 - 0 239/6

(Nardak) 0 - 8 - 4 239/15

0 - 1 0 - 0 240/11

0 - 8 - 0 240110

Total 4 - 5 - - 2

(4.64 acres)

B. S. GREWAL,

Financial Commissioner, and SecY.

The 17thif8th February, 1970

No. Data  has been appointed as Director (Design) in the grade of
Superintending Engineer of Rs. 1,600-1,800 with effect from 21st June, 1969 in the Beas Designs Organisation.

SUKHDEV PRASAD, Dy. Secy.

TOWN AND COUNTRY PLANNING DEPARTMENT

AMENDMENT

The 12th February, 1970

No to Notification No. 2930-2TCP-65, dated 19th January,
1966 p Iblished in the Panjab Government Gazette da.ted 22ad January, 3966 and Notification No. 1911-
VDP-69/I293, dated 6th March, 1969 published in Haryana Government Gazette dated 18th March, 1969,
arid in exercise of the powers conferred by sub -section (4) of Section 5 of the Punjab Scheduled Roads and
Controlled Areas Restrictions of Unregulated Development Act, 1963, the Governor of Haryana is pleased
to pi blish the proposals to amend the Dwelopment Plan in respect of a el t of land along althi-Mathura Road,
in sector I5 -A, i.e., frontage or sector 15-A on to the D dhi-Mathura Road between Sector /2 and 16 and
for a part of $ ctor 13 for Faridabad Bithbgarh Controlled Area notified Notification No. 3826-
2TCP-63/35804, clued 19th D Icamber,1963, published in the Government Gazette dated 17th January, 1964
for information of all persons likely to be affected thereby.

Notice is hereby given that the draft of the amendment to the plan together with any objec-
tions or sugrstions received by the Director, Town and Country Planning, Haryana, Sector 18, Chandi-
garh from any rrson in writting in this behalf, bef re the expiry or the period of thirty days shall be
taken into consideration by the Government on or after the expiry of the said period of 30 days from the
date of publication of this notification in the official Gazette.

EXPL ANATORY NOTE

The: D welopment Plan for Faridabad-Birfabgarh Controlled Area was pullished in the Punjab
Government Gazette dated 22nd January, 1966, and in the Haryana Government Gazette dat d
March 18, 1969. It is now proposed to and  th is  plan in respect of the areas, frontage of Sector I5 -A
on to the Delhi-Mathura Road and part of Sector 13.

Annexure R-2/124 190



PART r 3 H XRY (LOX U Al... FEB.24, 1970 (('HUN. 5, 1891 SAli.A) Ind

2. In the original De\ ehipmeth Plan, [Mc former land, mid frontage of Sector 15-A had Kum
designated as Residential l one ' th existing Indust -des undel non -e intormine use and the latter, de.,

Sector 13 as Institut ional l one

The froatage Sector I 5-.1 U. niosth ciwered by the Industries which most or
them aired' stand released id. the (losernment tdout 04 Put! k' N1 0 1 . SeLlion 4 of Land Acquisition

Act.

4, fi le situatiim of the industries is such that there arc a few pockets (orated which cannot ft;
properly utilkyd for residential purposes 00 ace 'tint heing sandwitchied between the existing industries.

Therehire the Government b of the Vies''  that this can he timer util ised rim industrial purposes.

6. In sector 1 1 the land use of the part of this sector ds pritosed tt he changed to Industrial  us;
to meet the immediate requirement. A green belt is pr 'posed to be pros idud to segregate it front the

Residential Sccd it.

THE AMENDEL) 1 ST PROPOSAL

It will be seen from the plan that the frontage of Sector 15-A between mile stone 18 5 and 17 .7
varying in depth from 3000. to 500 h. and including the existing Lactort in the name betweer
the Southern of Residential Sector 16-A, 16 and 17. the Northern V-3 of Sector l ' and 13 and the
DelhddXfathura Road has been designated as Industrial /one This covers approx. 55 acres

It will he :tisk, seel 'it iii, the plan that the area bounded by the Southern V-3 of Sector 14, XX esterh
V-3 of Sector 11 the boundary of the and resers ed for Kothari I igg. Insti tute and a ISO the Iasteru
boundary of the Sector 13 lea vim! a green belt of the metres along the Southern Nr.-1 olScetor 14 has been
designated its Industrial /one This covers approx. 43 acres.

:TONING RI GT 1. A I IONS

In the starting para tit the Notitic0tion dated 19th January. I 96n published in the Punjab ( l i ve ;
mem Gazette dated January :2. 1966. the Development Plan Drg. No. 1770 65 shall be replaced by Drg.
No. STPTI '1486 70. In the heading of Annexure Draw ing No. STP 1202 64 shall be replaced
by Dre. 1486'70. In para 1141 ot: the sante annexure, the Prg . No. STP 1202:64 shall
be replaced by Dre. No. STP 11'14;s6 ' i t ) . s u hiect the amendmedt explained above the toning
Regulations go verning the us,- of devehmment ft land in the C ort trolled Area Notified. -
Notif ication No. 3826-2TCP-63 35804, dated 19th December, I 963 published in the Gokernment Ciatette
dated 17th Januar). 1964 !hail he the same as noti fied with the Development Plan, ride Notification
No. 2930-2Tt P-65, dated 19th January. 1966 published in he Punjab Government ( ttette, dated 7.2ne

Jan nary, 196rd

t RBAN IS T \TES)

The 16th l' .'hruar 197t,

No . the Governor of Haryana is satisfied that land sinc:ified below is
needed by Gov;rnmcnt, at rublie expense. For i public purpose, namely. for Planned Development (Witte-
Works) in village Ballade! gaud . district Rolitals, it is hereby declared that the 1.inki
described in the speciheatum below is required for the aforesaid purpose.

This declaration is  made under the provis ions of section 6 of the Land Acquisition Act. I or 104. to all
whom it may concern and under the provisions of section 7 of said Act, the L i nd AcqiiisIt ion Collector,
Directorate of Urban Estates. Haryana. C:handigarit, is hereby directed to take orders for the acquisition of
the said land.

Plan of the land may he inspected in the offices of the Land Acquisition Collector, Directorate
o f Urban Estates, Haryana. Sector No . 17, 30 I3t Building, Chandigarh, Divisional Town Planner,
sonepat and Sub -Divisional Off icer (Civil), Mahar. d M ct R o h t a k
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HAR YA NA G OVF G A L , FEW 24. 1970 (P.-ITIN. 5 1891 SA KAi [PART I

SP I- (11 1( \ I Fu N

s t a f f &
Locality  Village

Di- iric i Tehsil and Area in Acres Kha si-a No s.
Hadbzist No.

,

R o b t  S Jhajjar Bahadu rgar li , 76 06 321 322 383 min , 5305 385 386 387
H.B. N o. 38 _ , _ ...._  , - -

I 2 384/2 2 2 2/2
3426 387 389 3427 388 391. 392,

390 3 2 390 2
3513 393. 3514393. 3515,393, 3516 393,
3517/393, 3518393, 3519 /393, 3310 393,
3521/393, 3884 3885 3523:393,

,
3522 393 3522/393

3524;393, 3428/394, 3429/394, 395, 396,
4013 4014 3431 4009 4010

3430 ,397 3430/397 397 398-399 398-399
400, 3528 5083 416/2, 417-2,

,
401 2 415

418, 5086/419, 420, 5092421. 450,1,451 ,2 ,
453/2/1, 454, 455, 456 1/1, 457/3/2, 46 01 .

467/1, 468/3, 3529/469, 3530469, 470. 471,
472, 473/1, 474, 476, 4 77, 3319/47s
3350478, 479, 480, 5306 5307

- - -
3531,481 35317481

4011 4012 3533,481, 3534481,

3532/481 3532/48l
482, 483, 484/1, 484,2, 484,3, 48 44 , 485,
486,  5157,5107'487, 5159 515,,489,

5109 /48s
5153 5151 5149 5147

5101490 5101 492 5098493 5095,495

M. L. BA TR A , Secy.
F IN A N C E DE P AR TME N T

The 20th January, 1970

No. 9995-FR(P RC)-69/37137. -I n exercise of the powers conferred by proviso  to  article 309 of the
Constitut ion  of India  and all o ther powers  enabling him in this behalf, the Governor  of  Haryana  he reby  ord ers
that the Scales of  pa y of pos ts of  t h e Secretary , Haryana Vidhan Sabha, viz., Rs. 1,300 100 1,800, plus
Rs 200 ,- as special pay, as  sub stitu ted,- -vide Finance Department notifica tion  No. 570-I PRC-69127405, dated
the 23rd September, 1969 and Economic and Statis tical Adviser, viz,, Rs. 1,100- -50 -1,600 , substituted,- -vide
item 20be tf F inan ce Department Notif icat ion No . 8837-FR(PR C)-69 30906, d ated 28th  Oc tober, 1969 in the
Schedule appended to the  Haryana Civ il Services and Posts (Revised Scales of pay) Rules, 1969, shall be
operative from the da te of issue of the notificat ions, viz., 23rd September, 1969 and I i t h Octo ber, 1969,
respectively.

IS HW AR  C H A ND R A , -  -
Commission er for Planning an d Finance and

Secretary to Government , Haryana,
Planning and Fina nce Department.

15365CL-1 (H) -G o vt .  P res s ,  C h d .
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SPECIFICATION 

District Tehsil Locality 

/Village  and 

H. B. No. 

Area 

in Acre 

Description of 

Arca 

Karnal Kaithal Assandt 

H. B. No, 84 

(Nardak ) 

A - K – M 

0  -  2  -  18 

0  -  8  -  0 

0  -  8  -  4 

0  -  10  -  0 

0  -  8  -  0 

Rect. No./Killa No. 

239/5/2 

239/6 

239/15 

240/11 

240/10 

Total 4  -  5  -  2 

(4.64 acres) 

B. S. GREWAL 

Financial Commissioner, and Secy. 

The 17th /18th February, 1970 

No. 331- IPWI- 70/4336 - Shri O.P. Datta has been appointed as 

Director (Design) in the grade of Superintending Engineer of 

Rs.1,600—1,800 with effect from 21st June, 1969 in the Beas 

Designs Organisation. 

SUKHDEV PRASAD, 

Dy. Secy, 
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TOWN AND COUNTRY PLANNING DEPARTMENT 

AMENDMENT 

The 12th February, 1970 

No. 1126 -VDP - 70 /695. - With reference to Notification No. 

2930 - TCP-65, dated 19th January, 1966 published in the Punjab 

Government Gazette dated 22nd January, 1966 and Notification 

No. 1911 VDP-69/1293, dated 6th March, 1969 published in 

Haryana Government Gazette dated 18th March, 1969, and in 

exercise of the powers conferred by sub -section (4) of Section 5 

of the Punjab Scheduled Roads and Controlled Areas Restrictions 

of Unregulated Development Act, 1963, the Governor of 

Haryana is pleased to publish the proposals to amend the 

Development Plan in respect of a (one word not legible) of land 

along Delhi-Mathura Road, in sector 15-A , i.e., frontage of 

Sector 15-A on to the Delhi-Mathura Road between Sector 12 

and 16 and for a part of Sector 13 for Faridabad Ballabgarh 

Controlled Area notified ride Notification No. 3826 2TCP-63/ 

35804, dated 19th December, 1963, published in the Government 

Gazette dated 17th January, 1964 for information of all persons 

likely to be affected thereby. 

Notice is hereby given that the draft of the amendment to the 

plan together with any objections or suggestions received by the 

Director, Town and Country Planning, Haryana, Sector 18, 

Chandigarh from any person in writing in this behalf, before the 

expiry of the period of thirty days shall be taken into 

consideration by the Government on or after the expiry of the 
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said period of 30 days from the date of publication of this 

notification in the official Gazette. 

EXPLANATORY NOTE 

Thu Development Plan for Faridabad – Ballabgarh Controlled 

Area was published in the Punjab Government Gazette dated 

Gazette dated 22nd January, 1966 and in the Haryana 

Government Gazette dated March 18, 1969. It is now proposed to 

amend this plan in respect of the areas, frontage of Sector 15- A 

on to the Delhi-Mathura Road and part of Sector 13. 

2. In the original Development Plan the former land i.e.

frontage of Sector 15-A had been designated as Residential Zone 

with existing industries under manufacturing use and the latter 

i.e. Sector 12 as Institutional Zone.

3. The frontage of Sector 15-A is mostly covered by the

existing Industries which most of theme already stand released to 

the Government from the purview of Section 4 of the Land 

Acquisition Act. 

4. The situation of the industries is such that there are a few

pockets formed which cannot be properly utilised for residential 

purposes on account of being sandwiched between the existing 

industries. 

5. Therefore the Government is of the view that this can be

better utilised for industrial purposes. 

6. In sector 13, the land use of the part of this sector is

proposed to be changed to Industrial use to meet the immediate 
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requirement. A green belt is proposed to be provided of segregate 

it from the Residential sector. 

THE AMENDED LAND USE PROPOSALS 

It will be seen from the plan that the frontage of Sector 15-A 

between milestone 18.5 and 17.7 varying in depth from 300 ft. to 

500 ft. and including the existing factory in the name 

‘ESCORTS’ between the Southern V-3 of Residencial Sector 16-

A 16 and 17 the Northern V-3 of Sector 12 and 13 and the Delhi- 

Mathura Road has been designated as Industrial zone. This 

covers approx. 55 acres. 

It will be also seen from the plan that the area hounded by the 

Southern V-3 of Sector 14, Western V-3 of Sector 13 the 

boundary of the land reserved for Kothari Engg. institute and also 

the eastern boundary of the Sector 13 leaving a green belt of the 

(one word not legible) along the Southern V-3 of Sector 14 has 

been designated as Industrial Zone. This covers approx. 43 tres. 

ZONING REGULATIONS 

In the starting para of the Notification dated 19th January, 1960 

published in the Punjab Government Gazette dated January 22nd 

1966. The Development Plan Drg. No. 1270.65 shall he replaced 

by Drg. No. STPH 1486.70. In the heading of Annexure B 

Drawing No. STP 1202 64 shall be replaced by Drg. 1486 70 in 

para 11 (c) of the same annexure, the Drg. No STP 1202 64 shall 

be replaced by Drg. No STP H 1486 70 subject to the amendment 

explained above the Zoning Regulations governing the use 

development of land in the controlled Area Notified (one word 
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not legible). Notification No. 3826-2 TCP-63 35804, dated 19th 

December, 1963 published in the Government Gazette dated 17th 

January 1964 shall be the same as notified with the Development 

Plan, vide Notification No. 2930-2 TCP -65 dated 19th January, 

1966 published in the Punjab Government Gazette dated 22nd 

January, 1966. 

URBAN ESTATES 

The 16th February, 1970   

No. LAC-70, 460 - Whereas the Governor of Haryana is satisfied 

that land specified below is needed by Government, at public 

expense, for a public purpose, namely for Planned Development 

(Water Works) in village Bahadurgarh, tehsil Jhajjar, district 

Rohtak, it is hereby declared that the land described in the 

specification below is required for the aforesaid purpose. 

This declaration is made under the provisions of section 6 of the 

Land Acquisition Act. 1 of 1894 to all whom it may concern and 

under the provisions of section 7 of the said Act, the Land 

Acquisition Collector, Directorate of Urban Estates Haryana, 

Chandigarh, is hereby directed to take order for the acquisition of 

the said land. 

Plan of the land may be inspected in the offices of the Land 

acquisition Collector, Directorate of Urban Estates, Haryana. 

Sector No. 17, 30  Bays, Chandigarh, Divisinal Town Planner 

Sonepat and Sub-Divisional Officer (Civil), Jhajjar, district 

Rohtak. 
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SPECIFICATION 

District Tehsil Locality 

/Village and H. 

B. No.

Area 

in Acre 

Khasra No. 

Rohtak Jhajjar Bahadurgarh 

H.B. No. 38 

76  06 321 322 383 min , 5305   385   386   387 

1  2  384.2    2  2  2.2 

3426  387   389    3427    388   391   392 

390  3  2  390  2 

3513 393  3514 393   3515 393   3516  393 

3517 393  3518 393    3519 393  3520 393 

3521 393  3884  3885  3523 393 

  3522 393   3522 393 

3524 393  3428-394  3429 394  395  396 

4013  4014  3431    4009     4010 

3430 397  3430-397    397    398 399  398 399 

400  3528  5083  4162  4172 

      401  2  415 

418, 5086/419 , 420, 5092/421, 450, 1, 451, 2, 

453/2/1, 454, 455, 456 1,1, 457/3/2, 460 1, 

467/1, 468/3, 3529/469, 3530/469, 470. 471, 

472,    473/1,   474,  476,  477,  3319,479 

3350/478, 479, 480 , 5306 5307 

      3531/481  3531/481 

4011  4012  3533/481   3534,/481 

3532/481  3532/481 

482, 483, 484/1 , 484/2 , 484/3, 484/4, 485, 

486, 5157/ 5107/487  5159     5155,  489 

 5109/488 

5153   5151     5149  5117 

5101/490  5101/492   5098/493   5095/495 

M.L. Batra, Secy.

FINANCE DEPARTMENT 

The 20th January, 1970 

No. 9995-FR(PRC)-69/37137. -In exercise of the powers 

conferred by proviso to article 309 of the Constitution of India 

and all other powers enabling him in this behalf, the Governor of 

Haryana hereby orders that the Scales of pay of posts of the 
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Secretary, Haryana Vidhan Sabha, viz., Rs. 1,300 100, 1,800, 

plus Rs 200/- as special pay, as substituted, -vide Finance 

Department notification No. 570-I PRC-69/27405, dated the 23rd 

September, 1969 and Economic and Statistical Adviser, viz.., 

Rs.1,100. (one word not legible) 1,600, substituted, vide item 2(i) 

Finance Department Notification No. 8837- FR (PRC)-69 30906, 

dated 28th October 1969 in the Schedule appended to the Haryana 

Civil Services and Posts (Revised Scales of pay) Rules, 1969, 

shall be operative from the date of issue of the notifications, viz., 

23rd September 1969 and 28th October, 1969, respectively. 

ISHWAR CHANDRA, 

Commissioner for Planning and Finance and 

Secretary to Government, Haryana, 

Planning and Finance Department 

//True typed copy// 
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CP (CAA) No. 46/Chd/Hry/2023 
(2nd Motion) 

NATIONAL COMPANY LAW TRIBUNAL  

CHANDIGARH BENCH (COURT-I), CHANDIGARH 

CP (CAA) No. 46/Chd/Hry/2023 

(2nd Motion) 

Under Sections 230-232 and other 

applicable provisions of the of Companies 

Act, 2013 read with the Companies 

(Compromises, Arrangements and 

Amalgamation) Rules, 2016  

IN THE MATTER OF COMPOSITE SCHEME OF AMALGAMATION AMONGST: 

ESCORTS KUBOTA LIMITED 

CIN: L74899HR1944PLC039088 

PAN: AAACE0074B [DCIT Circle 7(1), New Delhi] 

having its registered office at  

15/5, Mathura Road, Faridabad-121003, Haryana 

Through its Authorised Representative Mr. Satyendra Chauhan 

….Petitioner Company 1/ Amalgamated Company 

AND 

ESCORTS KUBOTA INDIA PRIVATE LIMITED 

CIN: U34300HR2019FTC078790 

PAN: AAFCE3923J [Circle 1(3), Faridabad, Haryana] 

having its registered office at  

18/4, Mathura Road, Faridabad-121007, Haryana 

Through its Authorised Representative Mr. Prosenjit Roy 

….Petitioner Company 2 / Amalgamating Company No.1 

AND 

KUBOTA AGRICULTURAL MACHINERY INDIA PRIVATE LIMITED 

CIN: U29210HR2008FTC093295 

PAN: AADCK5472E [Corp Circle 4(1) Chennai] 

having its registered office at  

18/4, Mathura Road, Faridabad-121007, Haryana 

Through its Authorised Representative Ms. Kumud Maheshwari 

….Petitioner Company 3/ Amalgamating Company No.2 

Order delivered on: 21.08.2024 

Annexure R-2/336 202
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CP (CAA) No. 46/Chd/Hry/2023 
(2nd Motion) 

Coram: HON’BLE MR. HARNAM SINGH THAKUR, MEMBER (JUDICIAL) 

HON’BLE MR. UMESH KUMAR SHUKLA, MEMBER (TECHNICAL) 

Present:- 

For the Petitioner Companies:   Ms. Munisha Gandhi, Senior Advocate 

 Mr. Vaibhav Sharma, Advocate 

     Ms. Salina Chalana, Advocate 

For the Income Tax                 :  Mr. Yogesh Putney, Senior Standing Counsel 

Department  

Per: Mr. Harnam Singh Thakur, Member (Judicial) 

Mr. Umesh Kumar Shukla, Member (Technical) 

ORDER 

This is a Joint Second Motion Company Petition filed by the Petitioner 

Companies, namely; Escorts Kubota Limited (hereinafter referred to as the 

“Petitioner Company No.1” or “Amalgamated Company”), Escorts Kubota India 

Private Limited (hereinafter referred to as the “Petitioner Company No.2” or 

“Amalgamating Company No.1”) and Kubota Agricultural Machinery India Private 

Limited (hereinafter referred to as the “Petitioner Company No.3” or “Amalgamating 

Company No.2”) under Sections 230-232 of Companies Act, 2013 (hereinafter 

referred to as the “Act”)  and other applicable provisions of the Act read with the 

Companies (Compromises, Arrangements and Amalgamation) Rules, 2016 

(hereinafter referred to as the “Rules”) in relation to the sanctioning of the Composite 

Scheme of Arrangement amongst the Petitioner Companies and their respective 

Shareholders and Creditors (hereinafter referred to as the “Scheme”). The said 

Scheme is attached as Annexure P1 of the application. 

2. In Second Motion Company Petition, the Petitioner Companies have also prayed

for directions to issue the notices to the statutory authorities/ regulators seeking their 
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CP (CAA) No. 46/Chd/Hry/2023 
(2nd Motion) 

representations on the Scheme and to publish the notice of hearing of the Petition in 

the newspapers.  

3. The Petitioner Companies had filed First Motion Application bearing

No.CA(CAA)35/Chd/Hry/2023 before this Tribunal seeking directions for dispensing/ 

convening of the meetings of the Equity Shareholders/ Unsecured Creditors of the 

Applicant Companies. The said Application was disposed of vide Order dated 

16.10.2023 dispensing with the requirement of the convening of the meetings of the 

Equity Shareholders of the Applicant Company No. 2 & 3, and Unsecured Creditors 

of Applicant Company No. 3. and to convene the meetings of Equity Shareholders of 

Applicant Company No.1 and Unsecured Creditors of Applicant Company No.1 & 2 

with dispensation of the requirement of issuing individual notices to Unsecured 

Creditors having unsecured debt equal to or less than Rs.5,00,000.  

4. In compliance of the directions issued by this Tribunal in the First Motion

Application, the Chairperson, Alternate Chairperson and Scrutinizer of the meetings 

have filed their reports. As per Chairperson’s Reports, the Equity Shareholders of 

Petitioner Company No.1, and Unsecured Creditors of Petitioner Company No. 1 & 2 

have unanimously voted in favor of the resolution approving the Scheme. 

5. In the Second Motion Petition, this Tribunal vide its Order dated 22.12.2023 fixed

the date of hearing of the Petition on 23.02.2024 and gave the following directions: 

(i) The notice of hearing will be advertised in “Financial Express” (English)

and “Jansatta” (Hindi), both Delhi NCR Editions not less than 10 days

before the next date fixed for hearing.

(ii) In addition to the above public notice, the Petitioner Companies shall serve

the notice of the petition on the following Authorities namely, (i) Central
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CP (CAA) No. 46/Chd/Hry/2023 
(2nd Motion) 

Government through Regional Director (Northern Region), Ministry of 

Corporate Affairs; New Delhi; (ii) concerned Registrar of Companies; (iii) 

Official Liquidator (iv) BSE (v) NSE and (vi) Jurisdictional Income Tax 

Authorities (vii) Securities Exchange Board of India along with copy of this 

petition by speed post immediately. 

(iii) The petitioner-companies shall at least 7 days before the date of hearing

of the petition file an affidavit of service regarding newspaper publication

with newspaper clippings as well as service of notices on the authorities

specified above. Objections, if any, to the ‘Scheme’ contemplated by the

authorities to whom notice has been given may be filed on or before the

date of hearing fixed herein, failing which it will be considered that there is

no objection to the approval of the ‘Scheme’ on the part of the authorities

and this Tribunal will proceed in the matter, subject to other conditions

being satisfied as may be applicable under the Companies Act, 2013 and

relevant rules framed there under.

(iv) The petitioner companies shall also file an affidavit stating the objections

received from public pursuant to publication of notice of hearing in the

newspapers.

(v) The Registry shall also report before the date fixed as to whether any

objection has been received to the proposed ‘Scheme’.

6. The Petitioner Company 1, 2 and 3 have filed Affidavits of Compliance vide Diary

Nos. 03955/3, 03955/4, 03955/5 respectively all dated 16.02.2024, wherein it has 

been deposed that the joint notice of hearing was published in “Financial Express” 

(English) (Country edition, which includes Delhi-NCR edition) and “Jansatta” (Hindi) 
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Delhi-NCR edition) on 03.02.2024. The copies of the newspapers clippings of the 

published notice of hearing have been attached as Annexure A-1 (Colly.) of the 

aforesaid affidavit. The Petitioner Company 1, 2 and 3 have also stated in the above 

Affidavits that notice of the petition was served on the authorities by speed post 

attaching the original speed post receipts along with tracking details for serving the 

notice as Annexure A-2 (Colly.) of the Affidavits. 

7. The Petitioner Affidavits have also filed the Affidavits vide Diary Nos. 3955/8,

3955/9, 3955/10 respectively all dated 22.02.2024 stating that till date no objection to 

the Scheme has been received by the Petitioner Companies or the Advocate on 

behalf of the Petitioner Companies from the public, on any of the addresses, as 

mentioned in the notice of hearing.  

8. Subsequently, it was noted from Annexure 16 of the Compliance Affidavit filed,

vide Diary No. 02258/1 dated 20.11.2023, by the Petitioners that the Competition 

Commission of India (hereinafter referred to as the "CCI") in Suo Moto Case No.03 of 

2012 found the Amalgamated Company regarding price fixing and bid rigging in a 

tender for supply of feed valves in contravention of Section 3(1) of the Competition 

Act, 2002, and directed the Amalgamated Company to cease and desist from the anti-

competitive conduct and imposed a penalty of Rs.54.70 crore. The Amalgamated 

Company filed an appeal against the CCI order before the Competition Appellate 

Tribunal (hereinafter referred to as the "COMPAT") (Appeal No.13 of 2014), in which 

the COMPAT allowed the appeal and set aside the penalty imposed by the CCI. The 

CCI had filed an appeal (Civil Appeal No.5993 of 2016) against the order of the 

COMPAT in Appeal No. 13 of 2014, before the Supreme Court, where the matter is 

pending. In view of the above, the Petitioner Companies were directed to serve the 
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notice to CCI. The affidavit of service was filed by Petitioner Companies vide Dairy 

No. 03955/13 dated 15.05.2024. 

9. In response to the notice of the Petition served on the above Authorities, the

status of the replies/ objections received from them are as under: 

9.1 Regional Director/ Registrar of Companies 

9.1.1 The Regional Director (hereinafter referred to as the “RD”), vide Diary No. 

03955/01 dated 12.02.2024, has filed its report bearing No. 6/T-3/2023/9514 dated 

05.02.2024 along with the report of the Registrar of Companies (hereinafter referred 

to as the “RoC”) with certain observations.  The Petitioner Companies, vide Diary No. 

03955/01 dated 12.02.2024, have submitted the response to the observations in the 

RD/ RoC report. The observations in RD/ RoC report and responses thereto by the 

Petitioner Companies has been summarised in Table below:s 

Sl. 

No. 

Observations in RD/ RoC report Response by the Petitioner Companies 

(i) In case of Transferee Company 

an inquiry report dated 

17.04.2023 u/s 208 was sent to 

the directorate proposing closure 

inquiry.  

No response is required as the Amalgamated Company 

shall survive post-merger and would undertake 

necessary action, if and as required. 

(ii) In case of Transferee Company, 

auditor has stated in the audit 

report for the F.Y. 2022- 23 that the 

company has not paid certain 

statutory dues on account of 

dispute and the cases for the 

same are being pending before 

their respective authority. 

The Amalgamated Company/ Transferee Company is 

currently involved in legal proceedings with authorities 

with respect to certain unresolved matters, which has 

resulted in purported outstanding liability. The 

Amalgamated Company has contested the demand 

with the authorities and submits that such liabilities/ 

dues would be discharged in case the issue is decided 

against the Amalgamated Company, subject to its right 

of appeal/revision. 

(iii) In case of Transferor Company, 

auditor has stated in the audit 

report for the F.Y. 2022- 23 that the 

company has not paid certain 

The Petitioner Company 2 and 3, which are the 

Transferor Companies, are currently involved in legal 

proceedings with authorities with respect to certain 

unresolved matters, which has resulted in purported 
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Sl. 

No. 

Observations in RD/ RoC report Response by the Petitioner Companies 

statutory dues on account of 

dispute and the cases for the 

same are being pending before 

their respective authority. 

outstanding liability, details of which has been 

mentioned in Annexure 2 (Colly). Additionally, as 

captured in clause 5.2(xvili) of the Scheme, upon the 

Scheme coming into effect on the Effective Date, the 

Amalgamated Company shall be responsible for all the 

legal, tax, quasi-judicial, administrative, regulatory or 

other proceedings initiated by or against the 

Amalgamating Companies. The Amalgamated 

Company also undertakes to handle all legal or other 

proceedings, which may be initiated against the 

Amalgamating Companies after the Effective Date in its 

own name and account and further undertakes to pay 

all amounts, including interest, penalties, damages etc., 

pursuant to such legal proceedings 

(iv) More than 10% equity shares of 

the Transferor companies are 

held by the other body corporates. 

However, no e-form BEN-2 has 

been filed with the RoC. Hence, 

the same may be clarified from the 

companies. 

The Amalgamating Companies, i.e., Escorts Kubota 

India Private Limited and Kubota Agricultural Machinery 

India Private Limited are joint venture companies of the 

Escorts Kubota Limited with Kubota Corporation, Japan 

(Kubota Corporation), wherein Kubota Corporation and 

Escorts Kubota Limited hold 60% and 40% respectively, 

of the total paid up share capital of both the 

Amalgamating Companies. Additionally, Kubota 

Corporation is also the majority shareholder of Escorts 

Kubota Limited. 

For an individual shareholder to be considered to hold a 

right or entitlement indirectly in Petitioner Company 2 

and Petitioner Company 3 through the body corporate 

viz., Kubota Corporation and Escorts Kubota Limited, 

they must hold majority stake in Kubota Corporation and 

Escorts Kubota Limited. Under the current scenario, no 

individual shareholder of Escorts Kubota Limited and 

Kubota Corporation fulfils the criteria of holding a 

majority stake in the aforementioned companies holding 

majority stake in any of the corporate shareholder of the 

aforementioned companies. Thus, no individual will be 

deemed a SBO for Petitioner Company 2 and Kubota 

Agricultural Machinery India Private Limited Petitioner 

Company 3. 

In view of the above arguments, the provisions of 

Section 90 of Companies Act, 2013 read with the 

Companies (Significant Beneficial Owners) Amendment 

Rules, 2019 shall not be applicable in relation to 

Petitioner Company 2 and Petitioner Company 3 and 

therefore, there was no requirement of Form No. BEN-

2 by Petitioner Company 2 and Petitioner Company 3. 
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Sl. 

No. 

Observations in RD/ RoC report Response by the Petitioner Companies 

(v) Transferee company may be 

directed to comply with the 

provisions of Section 232(3)(i) of 

the Companies Act, 2013 

regarding fee payable of its 

revised Authorized Share Capital. 

Para 10.1 of Part B of the Scheme provides that upon 

the Scheme coming into effect from the Effective Date, 

the authorized share capital of the Amalgamating 

Companies as on the Effective Date shall stand 

transferred to and be merged with the authorized share 

capital of the Amalgamated Company. The fee and/ or 

stamp duty, if any, paid by the Amalgamating 

Companies on their respective authorized share capital 

shall be deemed to have been so paid by the 

Amalgamated Company on the combined authorized 

share capital, and such fee and/or stamp duty, if any, 

paid by the Amalgamating Companies shall be set off 

against any fee payable by the Amalgamated Company 

on such increase in its authorized share capital, 

consequent to the amalgamation. The Amalgamated 

Company shall not be required to pay fee and/or stamp 

duty to the extent set off and accordingly, shall be 

required to pay only the balance fee and/or stamp duty, 

if any, in relation to combined authorized share capital 

after setting off the fee and/or stamp duty already paid 

by the Amalgamating Companies on their authorized 

share capital. Notwithstanding the aforesaid, the 

Petitioner Company 1 undertakes to comply with the 

provisions of Section 232(3)(i) of the Companies Act, 

2013 in respect of fee payable on revised authorised 

share capital of the Petitioner Company 1, as required. 

9.1.2 During the course of hearing dated 19.04.2024, Ld. Company Prosecutor, on 

instructions from RD/ ROC, has stated that the reply/ response submitted by the 

Petitioner Companies has been found satisfactory and after considering their reply/ 

response, there is no adverse observations of the RD/ RoC to the proposed scheme. 

9.2 OFFICIAL LIQUIDATOR 

9.2.1 The Official Liquidator (hereinafter referred to as the “OL”) has filed his report 

vide Diary No. 03955/2 dated 06.02.2024 with certain observations. The Petitioner 

Companies, vide Dairy No. 03955/7 dated 22.02.2024, have submitted the response 
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to the observations in OL report. The observations in OL report and responses thereto 

by the Petitioner Companies has been summarised in Table below: 

Sl. No. Observations in OL report Response by the Petitioner Companies 

Reduction of 

Share 

Capital 

As per the Clause 3.1 of the 

Proposed Scheme, the 

Scheme involve the capital 

reduction, accordingly the 

Amalgamated Company 

should comply with the 

provisions of Section 66 of 

the Companies Act, 2013. 

The proposed Scheme does not envisage any capital 

reduction of the Petitioner Companies. Post 

effectiveness of the Scheme, Amalgamating Company 

No. 1 and Amalgamating Company No. 2 shall be 

deemed to be wound-up. Therefore, the proposed 

scheme is not subject to the provisions of section 66 of 

the Companies Act, 2013.The clause 3.1 (iii) of the 

Proposed Scheme provides reference to earlier Scheme 

involving Capital Reduction of the issued and paid up 

share capital of the Amalgamated Company, the approval 

of which had already been granted by the NCLT vide its 

order dated 25.05.2023. 

Pending 

Litigations 

before the 

Enforcement 

Directorate/ 

Other 

Authorities 

As per the information 

provided by the 

Amalgamating Company 1 

and 2, various litigations of 

Civil nature, criminal nature 

and other matter is pending 

before the various 

authorities including 

Enforcement Directorate, 

(details of which has been 

annexed with the report as 

Annexure R-1 and R-2). 

Various litigation before different authorities/ courts is 

pending with respect to the Petitioner Companies and the 

scheme in question, does not in any manner effect any 

of the set pending litigation/ cases including ED 

investigation. As per the clause 5.2(xvii) of the 

Scheme, upon the scheme coming into effect, the 

Amalgamated Company shall be responsible for all 

legal, tax, quasi-judicial, administrative, and 

regulatory or other proceedings initiated by or 

against the Amalgamating Companies. With respect 

to the pending ED cases, there are currently 2 ED 

cases, which are pending against the Amalgamated 

Company since 2003, against which the 

Amalgamated Company has made its submissions 

before the relevant authorities. Further, all the 

liabilities/ dues would be discharged in case the 

issue is decided against the Amalgamated Company, 

subject to its right of appeal/ revision.  

Foreign 

investment 

As per the Clause 11.1 of 

the proposed Scheme, the 

Amalgamated Company will 

issue 1379492 Equity 

shares of face value Rs.10, 

to Kubota Corporation, 

Japan (a) 697674 

(18000000/129*5) Equity 

Shares In lieu of 

Shareholding in 

Amalgamating Company 1 

and (b) 681818 

No fresh issuance of shares for cash consideration is 

happening in the present case, and the shares in 

question are only being issued in lieu of the 

shareholdings of the Kubota Corporation, Japan in 

Amalgamating Company No. 1 and 2, which is necessary 

on account of the fact that the said companies are being 

merged into Amalgamated Company. It is therefore clear 

that the shares are only being issued to an existing 

shareholder, and that also without payment of 

consideration in lieu of existing shareholding. Therefore, 
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Sl. No. Observations in OL report Response by the Petitioner Companies 

(5/220*30000000) Equity 

Shares In lieu of 

Shareholding in 

Amalgamating Company 2. 

As the Kubota Corporation 

is registered in Japan, the 

Transferee Company 

should comply with the 

FEMA Regulation and 

Notice Should also be 

served to the FEMA. 

there is no inflow or outflow of foreign capital on account 

of present scheme. 

Further, as per Clause 6.14 of RBI's Master Direction on 

Foreign Investment in India, in case of Amalgamation of 

two or more Indian Companies, the Amalgamated 

Company can issue its equity instruments to the existing 

Shareholder of the Amalgamating Companies, who are 

resident outside India under the automatic route without 

any prior permission of RBI. The Amalgamated 

Company would undertake the requisite filling with 

the Reserve Bank of India in relation to issuance of 

shares to Kubota, Japan and undertakes to fully 

comply with SEBI/ FEMA Regulations as applicable. 

9.2.2 The OL filed the additional report vide Dairy No. 03955/11 dated 22.02.2024, 

wherein it is stated that the OL does not have any other further observations/ 

objections to the proposed scheme. 

9.2.3 During the course of hearing dated 19.04.2024, Ld. Counsel for OL, on 

instructions from the OL, has stated that the response submitted by the Petitioner 

Companies have been examined and found to be satisfactory and there are no 

adverse observations of the OL to the proposed scheme. 

9.3 INCOME TAX DEPARTMENT 

9.3.1 The Senior Standing Counsel for the Income Tax Department, vide Diary No. 

03955/12 dated 05.03.2024, filed reports dated 06.02.2024 of Office of Assistant 

Commissioner of Income Tax, Circle 7(1), Delhi; 15.02.2024 of  Office of Deputy 

Commissioner of Income Tax, Circle-I, Faridabad; and 21.02.2024 of Office of 

Assistant Commissioner of Income Tax, Corporate Circle 4(1), Chennai in respect of 

Amalgamated Company, Amalgamating Company No.1 and Amalgamating Company 

No.2 respectively, which have been summarised in Table below: 
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Company Income Tax Report 

Amalgamated 

Company 

Amalgamating 

Company No.1 
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Amalgamating 

Company No.2 

9.3.2 . In view of the ‘No Objections’ in the reports of the Income Tax Department, the 

Petitioner Companies have not submitted the response to the above reports of the 

Income Tax Department. During the course of hearing dated 19.04.2024, Ld. Senior 

Standing Counsel, on instructions from the Income Tax Department, has stated that 

there are no adverse observations of the Income Tax Department to the proposed 

Scheme. 

9.4 SECURITIES EXCHANGE BOARD OF INDIA 

9.4.1 No reply/ objection has been received. 

9.5 BSE LIMITED 
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9.5.1 No reply/ objection has been received. 

9.6 NSE Limited 

9.6.1 No reply/ objection has been received. 

9.7 CCI 

9.7.1 The CCI filed its report, vide Special Diary No. 151 dated 04.06.2024 stating: 

“2……….under the provisions of the Competition Act, 2002 ("Act"), a notice for combination is 

to be mandatorily given to Commission subject to meeting of thresholds, in terms of combined 

assets or combined turnover. Further, there are certain exemptions available for which notice 

may not normally be given to the Commission. 

3. It is informed that as of date, the said matter has not been filed with the Commission under

the provisions of the Act.

4. It is requested that before passing an appropriate order, the NCLT may seek an undertaking

from the companies involved that approval of the Commission is not required for the said

matters.”

9.7.2 The Petitioner Companies have filed additional affidavits vide Dairy No. 02114 

dated 02.07.2024 in CA No. 145/2024, wherein it is stated that: 

“3…….the proposed Scheme of Amalgamation amongst the Petitioner Companies is exempt 

from requiring approval from the Competition Commission of India (CCI) under the provisions 

of the Competition Act, 2002 read with the Combination Regulations. The grounds for this 

exemption are as follows: 

a) The proposed combination falls squarely within the exemption provided under Schedule I,

Item 9 of the Combination Regulations, which states: "A merger or amalgamation of two

enterprises where one of the enterprises has more than fifty per cent (50%) shares or

voting rights of the other enterprise, and/or merger or amalgamation of enterprises in

which more than fifty per cent (50%) shares or voting rights in each of such enterprises

are held by enterprises) within the same group: Provided that the transaction does not

result in transfer from joint control to sole control

b) In the present case, Kubota Corporation, Japan (the promoter entity) holds more than 50%

shares and voting rights in all three Petitioner Companies. The promoter entity of Escorts

Kubota Limited (Applicant Company No. 1/Transferee Company) i.e. Kubota Corporation

(entity within the same group) owns more than 50% shares and voting rights in all the

Applicant Companies. The same is duly reflected in the Shareholding pattern/list of equity

shareholders, duly certified by a Charted Accountant, for all the Applicant Companies

annexed at Annexure A-5 (Vol. 8), Annexure A-12 (Vol. 11) and Annexure A-18 (Vol. 12),

respectively.
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c) Therefore, this is clearly a case of merger/amalgamation of enterprises in which more than

50% shares/voting rights in each enterprise are held by an enterprise within the same

group (Kubota Corporation).

d) Further, this transaction does not result in any transfer from joint control to sole control.

The control structure remains unchanged, with Kubota Corporation continuing to be the

majority shareholder and controlling entity of all involved companies.

4……..In the present case, the proposed amalgamation is merely an internal restructuring 

within the same group of companies under common control. There is no change in ultimate 

control or market structure that could possibly reduce competition in any manner. 

5. The exemption provided under Schedule I, Item 9 of the Combination Regulations

recognizes that intra-group restructurings, like the present Scheme, do not alter the competitive

landscape and therefore do not warrant scrutiny by the CCI. The policy underlying this

exemption is that such internal reorganizations cannot possibly have any adverse effect on

competition, as the ultimate controller remains the same.

6. The CCI recognises that requiring its approval for such intra-group restructurings would

impose an unnecessary regulatory burden without any corresponding benefit to the

competitive process or consumers. The exemption therefore sensibly allows businesses to

reorganize their internal structures efficiently without being subjected to an approval process

that serves no real purpose in such cases.

7. Even on analysing the competitive effects of this Scheme, there would be no appreciable

adverse effect on competition:

a. There is no incremental market concentration resulting from this amalgamation, as the

businesses are already under common control.

b. There is no elimination of a significant competitive force in the market.

c. There are no vertical foreclosure concerns as the vertical linkages already exist pre-

combination.

d. The combination does not enhance the ability or incentive of the combined entity to engage

in any anti-competitive conduct.

8. ……the proposed Scheme is exempt from requiring CCI approval by virtue of Schedule I,

Item 9 of the Combination Regulations and therefore there exists no impediment in granting 

sanction of the Scheme in question”. 

10. The certificates of the respective Statutory Auditors of the Petitioner Companies

confirming the compliance of the accounting treatment in the Composite Scheme of 

Amalgamation with the Accounting Standards issued under Section 133 of the Act 

have been annexed with the Petition as Annexure P-11 (Colly.). 

11. We have heard the learned counsel for Petitioner Companies and respondents

and perused the record carefully. Subject to the Petitioner Companies complying with 

the requirement of various laws including the rules, and regulations, permission is 
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hereby granted to the Scheme of Amalgamation proposed by the Petitioner 

Companies under Section 230 to 232 of the Companies Act, 2013. The sanctioned 

Scheme of Amalgamation shall be binding on both the Amalgamating Companies and 

Amalgamated Company (Petitioner Companies) and their Shareholders and 

Creditors. The Petitioner Companies shall remain bound to comply with all the 

statutory requirements in accordance with law. 

12. Notwithstanding the submission that no investigation is pending against the 

petitioner company, if there is any deficiency found or, the violation committed qua 

any enactment, statutory rule or regulation, the sanction granted by this Tribunal will 

not come in the way of action being taken, albeit, in accordance with the law, against 

the concerned persons, directors and officials of the petitioners. 

13. While approving the scheme as above, it is clarified that this order should not be 

construed as approval by any statutory authorities viz. RBI, CCI, SEBI, NSE, BSE etc. 

or any sectoral regulator; or construed as an order in any way granting exemption 

from payment of stamp duty, taxes or any other charges or payment, if any, due or 

required in accordance with law or in respect to any permission/ compliance with any 

other requirement, which may be specifically required under any law. Further, the 

approval of the scheme would in no manner affect the tax treatment of the 

transactions under the Income Tax Act, 1961, or serve as any exemption or defense 

for the Petitioner Company against Tax Treatment in accordance with the provisions 

of the Income Tax Act, 1961 and the rules and regulations made there under. 

14. Approval of the Scheme is also subject to the clearance by RBI in relation to 

issuance of shares to Kubota, Japan for compliance of SEBI/ FEMA Regulations as 

applicable.  
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15. This Tribunal do further order:

(i) Upon the sanction becoming effective from the appointed date of

amalgamation i.e. 01.04.2023, the Amalgamating Companies No.1 & 2

shall stand dissolved without undergoing the process of winding up;

(ii) All the property, rights and powers of the Amalgamating Companies be

transferred, without further act or deed, to the Amalgamated Company and

accordingly, the same shall pursuant to Sections 230 & 232 of the Act, be

transferred to and vested in the Amalgamated Company for all the estate

and interest of the Amalgamating Companies, but subject nevertheless to

all charges now affecting the same;

(iii) All the liabilities and duties of the Amalgamating Companies be

transferred, without further act or deed, to the Amalgamated Company and

accordingly the same shall pursuant to Sections 230 to 232 of the Act, be

transferred to and become the liabilities and duties of the Amalgamated

Company;

(iv) The authorized share capital of the Amalgamated Company, after the

Scheme becoming effective, shall be in accordance with Section 232(3)(i)

of the Companies Act, 2013 and the fee, if any, paid by the Amalgamating

Companies on its authorized capital shall be set off against any fees

payable by the Transferee Company on its authorized capital subsequent

to the amalgamation;

(v) The Amalgamated Company shall, without further application, allot to the

existing members of the Amalgamating Companies, shares of

Amalgamated Company to which they are entitled under the Scheme;
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(vi) All proceedings pending, if any, by or against the Amalgamating

Companies be continued by or against the Amalgamated Company;

(vii) All the employees of the Amalgamating Companies shall be deemed to

have become the employees and the staff of the Amalgamated Company

with effect from the Appointed Date, and shall stand transferred to the

Amalgamated Company without any interruption of service and on the

terms and conditions no less favourable than those on which they are

engaged by the Amalgamating  Companies, as on the Effective Date,

including in relation to the level of remuneration and contractual and

statutory benefits, incentive plans, terminal benefits, gratuity plans,

provident plans and any other retirement benefits;

(viii) All the tax liabilities and all the pending appeals and proceedings under the

Income Tax Act, if pending against the Transferor Companies is

transferred to the Transferee Company and shall be enforced and

continued against the Transferee Company and all compliances under

Income Tax Act, 1961 shall be made by Transferee Company after the

Appointed Date. Further, the Income Tax department is permitted to retain

its recourse for recovery in respect of demand and any other future

liabilities of the Transferor Companies as well as the Transferee Company,

in respect of the assets sought to be transferred under the proposed

scheme.

(ix) The Transferee Company will clear all the pending statutory dues after

exercising all Appellate jurisdictions and as per final orders. The Scheme

shall not come in the way of the statutory authorities to recover any of their
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dues. All the contentions of the parties shall remain open before the 

relevant forum(s), where disputes are pending; 

(x) Any person interested shall be at liberty to apply to the Tribunal in the

above matter for any directions that may be necessary;

16. The Petitioner Company shall, within 30 days after the date of receipt of this

Order, cause a certified copy of this Order to be delivered to the Registrar of 

Companies for registration in prescribed form and on such certified copy being so 

delivered; the Transferor Companies shall be dissolved without undergoing the 

process of winding up. The concerned Registrar of Companies shall place all 

documents relating to the Transferor Companies registered with him on the file 

relating to the said Transferee Company, and the files relating to the Transferor 

Companies and Transferee Company shall be consolidated accordingly, as the case 

may be 

17. The certified copy of this order, if applied for, be supplied to the parties, subject

to compliance with all requisite formalities. 

18. The Company Petition CP(CAA) No.46/Chd/Hry/2023 is allowed and disposed

of accordingly. 

 Sd/- Sd/- 

(Umesh Kumar Shukla)   Harnam Singh Thakur) 

 Member (Technical)     Member (Judicial) 

 August  21, 2024 
Tamanna 
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HARYANA STATE POLLUTION CONTROL
BOARD

Faridabad Sec.-16-A, Opp. Hewo Apartment,
Faridabad Ph. 0129-2225315(O) Email:-

hspcbrofr@gmail.com
E-mail: hspcb@hry.nic.in

 To.
M/s :Escorts Kubota  Limited Plant no 1
18/4   Mathura Road, Faridabad Haryana

Subject: Grant of consent to operate to M/s Escorts Kubota  Limited Plant no 1.
Please refer to your application no. 68012070 received on dated 2024-07-01 in

regional office Faridabad.With reference to your above application for consent to operate,M/s
Escorts Kubota  Limited Plant no 1 is here by granted consent as per following
specification/Terms and conditions.

No. HSPCB/Consent/ : 313091424FDBDCTO68012070 Dated:31/07/2024

Consent Under  BOTH

Period of consent  01/10/2024 - 30/09/2025

Industry Type  Automobile Manufacturing  (integrated facilities)

Category  RED

Investment(In Lakh)  59483.941

Total Land Area(Sq.
meter)

 56890.7

Total Builtup Area(Sq.
meter)

 31282.63

Quantity of effluent

1. Trade  0.0 KL/Day

2. Domestic  100.0 KL/Day

Number of outlets  1.0

Mode of discharge

1. Domestic  treated effluent recycle/reused in gardening

2. Trade

Domestic Effluent Parameters

1. BOD 10 mg/l

2. COD 50 mg/l

3. TSS 20 mg/l

4. pH  6.5 to 8.5

5. Oil and Grease 10 mg/l

6. Total NItrogen 10 mg/l

7 . F e c a l  C o l i f o r m
M P N / 1 0 0  m l

 Less than 100

Trade Effluent Parameters

1. NA

Annexure R-2/454 220



Regional Officer,  Faridabad

Haryana State Pollution Control Board.

Terms and conditions 

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

Number of stacks  1

Height of stack

1. Stack attached to Gen
set of capacity 1950
KVA

30 Meter

Emission parameters

1. NA

Product Details

1. Gear Box 200 Numbers/ day

2. Cylinder Block 200 Numbers/ day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Diesel  KL/day

Raw Material Details

oil and lubricants 0.50 Kilo Liters/Day

casting 54 Metric Tonnes/Day

forging 27 Metric Tonnes/Day
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7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions :

1. CTO so granted is without prejudice to any violation made by unit in past & will be deemed
cancelled if any such violation come to the notice of the Board at any stage and the CTO so
granted will not affect the prosecution action to be initiated against the unit for such past
violations caused by the unit. 2. Unit will not change the quantity of domestic effluent/trade
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effluent/ air emissions sources without prior permission of the Board. 3. The unit will operate
its pollution control devices regularly and will maintain proper logbook for the same. 4. Unit
will obtain necessary Authorization HWM Rules, 2016 & will apply for CTO renewal at least
90 days before expiry date of CTO. 5. Unit will deposit balance fee, if any found at any stage
pending against the unit. 6. Renewal of CTO will not prevent the Board from taking
appropriate action against the defaulting units including revoking the CTO, which will fail to
comply with any of the conditions of the CTO or any relevant provisions of the Water Act,
1974 and Air Act, 1981. 7. Unit will submit Annual return of Hazardous waste management
Rules and environment statement as per the provision of applicable laws. 8. Unit will use only
approved source of water supply. In case of use of bore well unit will obtained prior permission
from HWRA. 9. Unit will comply the direction no. 76 of CAQM for regulation of DG set and
will maintain logbook for DG set operation mentioning entries running hours of DG set, in
compliance of CAQM directions.

Regional Officer, Faridabad

Haryana State Pollution Control Board.
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भारत सरकार
Government of India

वािण� और उ�ोग मं�ालय
Ministry of Commerce & Industry

पेट� ोिलयम तथा िव�ोटक सुर�ा संगठन (पैसो)
Petroleum & Explosives Safety Organisation (PESO)

हाल सं�ा 502 एवं 507, लेवल-5, �ाक II, पुराना सी.जी.ओ. का��े�, एन.एच.4
फरीदाबाद- 121001

Hall No. 502 & 507, Level 5, Block B, Old CGO Complex, NH-4,
Faridabad - 121001

E-mail : jtccefaridabad@explosives.gov.in
Phone/Fax No : 0129 - 2410734, 2410732

सं�ा /No. : P/NC/HN/15/1327 (P184900) िदनांक /Dated : 28/09/2022
सेवा म�
/To,

M/s. ESCORTS KUBOTA LIMITED,
18/4 Mathura Road,
Faridabad,
Taluka: Faridabad,
District: FARIDABAD,
State: Haryana
PIN: 121007

िवषय
/Sub :

Plot No, PLOT NO. 18/4, ON DELHI- MATHURA ROAD,18/4,MATHURA ROAD, FARIDABAD, Faridabad, Taluka: Faridabad,
District: FARIDABAD, State: Haryana, PIN: 121007 म� ��थत िव�मान पेट� ोिलयम वग� B अिध� ठापन म� पेट� ोिलयम िनयम 2002 के अंतग�त ��प XV
म� जारी अनु��� सं P/NC/HN/15/1327 (P184900) के ट� ां�र के संदभ� म� ।
Existing Petroleum Class B Installation at Plot No, PLOT NO. 18/4, ON DELHI- MATHURA ROAD,18/4,MATHURA ROAD,
FARIDABAD, Faridabad, Taluka: Faridabad, District: FARIDABAD, State: Haryana, PIN: 121007 - Licence No. P/NC/HN/15/1327
(P184900) granted in  Form XV under Petroleum Rules 2002   Transfer of License regarding.

महोदय
/Sir(s),

कृपया आपके आवेदन �मांक OIN1168350 िदनांक 25/09/2022 का अवलोकन कर�  ।
Please refer to your application No.: OIN1168350, dated 25/09/2022

िदनांक 31/12/2029 तक वैध अनु��� सं�ा P/NC/HN/15/1327 (P184900) िदनांक 28/09/2022 उपरो� तानुसार आपके नाम िविधवत ट� ां�र कर लौटाई
जा रही ह� ।
Licence No. P/NC/HN/15/1327 (P184900) dated 28/09/2022 valid upto 31/12/2029 is returned herewith duly transferred in your name
as above.

कृपया पावती द�  ।
Please acknowledge the receipt.

भवदीय /Yours faithfully,

((आर.एन.मीना)
(R.N.Meena))

संयु� मु� िव�ोटक िनयं�क
Jt. Chief Controller of Explosives

फरीदाबाद/Faridabad
Copy forwarded to :-
1. The D M FBD , FARIDABAD(Haryana) with reference to his NOC No 1473/PLA Dated 26/06/1993
2. Escorts Limited, 18/4 Mathura Road, NA, FARIDABAD, Faridabad,Faridabad, Haryana, 121007

Jt. Chief Controller of Explosives
Faridabad

(अिधक जानकारी जैसे आवेदन की ��थित, शु� तथा अ� िववरण के िलए हमारी वेबसाइट : http://peso.gov.in देख�)
(For more information regarding status, fees and other details please visit our website http://peso.gov.in)
Note:-This is system generated document does not require signature.
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पेज सं. 2

अनु��� सं�ा-(Licence No.) P/NC/HN/15/1327 (P184900)

नवीनीकरण के पृ�ांकन के िलए �थान
SPACE FOR ENDORSEMENT OF RENEWALS

पेट� ोिलयम अिधिनयम, १९३४ के उपब�ो ंया उनके अधीन
बनाए गए िनयमो ंया इस अनु��� की शत� का उ�ंघन न
होने की दशा म� यह अनु��� िफ़स म� िबना िकसी छूट के
दस वष� तक नवीकृत की जा सकेगी |
This licence shall be renewable without any
concession in fee for ten years in the absence of
contravention of any provisions of the Petroleum
Act, 1934 or of the rules framed thereunder or of
any of the conditions of this licence.

नवीकरण की तारीख
Date of

Renewal

समा�� की तारीख
Date of

Expiry of license

अनु�ापन �ािधकारी के ह�ा�र और �ा�
Signature and office stamp of the
licencing authority.

1). 26/11/2007 31/12/2010 Sd/-

2). 24/12/2010 31/12/2013 Sd/-
A.K.Srivastava

3). 16/01/2014 31/12/2016 Sd/-

For Jt. Chief Controller of Explosives
Faridabad

4). 05/06/2017 31/12/2019 Sd/-
K.L.Silawat
Jt. Chief Controller of Explosives
Faridabad

5). 09/09/2020 31/12/2029 Sd/-
R.N.Meena
Jt. Chief Controller of Explosives
Faridabad

    यिद अनु��� प�रसर इसम� उपाब� िववरण और शत� के अनु�प नही ंपाए जाते है और िजन िनयमो ंऔर शत� के अधीन यह अनु��� मंजूर की गई है उनमे से
िकसी का उ�ंघन होने की दशा म� यह अनु��� र� की जा सकती है और अनु���धारी �थम अपराध के िलए साधारण कारावास से, जो एक मास तक हो सकता है,
या जुमा�ने से, जो एक हजार �पये तक हो सकता है, या दोनो ंसे, और ��ेक प�ातवत� अपराध के िलए साधारण कारावास से जो तीन मास तक हो सकता है, या जुमा�ने
से, जो पांच हजार �पये तक हो सकता है, या दोनो ंसे, द�नीय होगा |
    This licence is liable to be cancelled if the licensed premises are not found conforming to the description given on the approved plan
attached hereto and contravention of any of the rules and conditions under which this licence is granted and the holder of this licence is also
punishable for the first offence with simple imprisonment which may be extend to one month, or with fine which may extend to one thousand
rupees, or with both and for every subsequent offence with simple imprisonment which may extend to three months, or with fine which may
extend to five thousand rupees or with both.

Note:-This is system generated document does not require signature.
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��प XV
(�थम अनुसूची का अनु�ेद 6 दे�खए)

FORM XV
(see Article 6 of the First Schedule)

अिध�ापनो ंम� पेट� ोिलयम के आयात और भंडारकरण के िलए अनु���
LICENCE TO IMPORT AND STORE PETROLEUM IN AN INSTALLATION

Issued in lieu of Old License in favour of Escorts Limited

अनु��� सं. (Licence No.) : P/NC/HN/15/1327(P184900) फीस �पए (Fee Rs.) 5000/- per year

M/s. ESCORTS KUBOTA LIMITED, 18/4 Mathura Road, Faridabad, Taluka: Faridabad, District: FARIDABAD, State: Haryana, PIN:
121007 को केवल इसम� यथा िविनिद� �टु वग� और मा�ाओ ंम� पेट� ोिलयम 40.00 KL आयात करने के िलए और उसका, नीचे विण�त और अनुमोिदत न�ा सं�ा
P/NC/HN/15/1327(P184900) तारीख 28/09/2022 जो िक इससे उपाब� ह�, म� िदखाए गए �थान पर भ�ारकरण के िलए पेट� ोिलयम अिधिनयम, 1934 के उपबंधों
या उसके अधीन बनाए गए िनयमो ंतथा इस अनु��� की अित�र� शत� के अधीन रहते �ए, यह अनु��� अनुद� की जाती ह� ।
Licence is hereby granted to M/s. ESCORTS KUBOTA LIMITED, 18/4 Mathura Road, Faridabad, Taluka: Faridabad, District:
FARIDABAD, State: Haryana, PIN: 121007 valid only for the importation and storage of 40.00 KL Petroleum of the class and quantities as
herein specified and storage thereof in the place described below and shown on the approved plan No P/NC/HN/15/1327(P184900) dated
28/09/2022 attached hereto subject to the provisions of the Petroleum Act, 1934 and the rule made thereunder and to the further conditions of
this Licence.

यह अनु��� 31st day of December 2029 तक �वृत रहेगी ।
The Licence shall remain in force till the 31st day of December 2029

पेट� ोिलयम का िववरण /Description of Petroleum अनु�� मा�ा (िकलोलीटरो ंम�) /Quantity
licenced in KL

वग� क �पंुज पेट� ोिलयम /Petroleum Class A in bulk NIL 
वग� क �पंुज पेट� ोिलयम से िभ� /Petroleum Class A, otherwise than in bulk NIL 
वग� ख �पंुज पेट� ोिलयम /Petroleum Class B in bulk 40.00 KL
वग� ख �पंुज पेट� ोिलयम से िभ� /Petroleum Class B, otherwise than in bulk NIL 
वग� ग �पंुज पेट� ोिलयम /Petroleum Class C in bulk NIL 
वग� ग �पंुज पेट� ोिलयम से िभ� /Petroleum Class C,otherwise than in bulk NIL 

कुल �मता /Total Capacity 40.00 KL

May 24, 2007
Jt. Chief Controller of Explosives

NC, Faridabad

अनु�� प�रसरो ंका िववरण और अव�थान
DESCRIPTION AND LOCATION OF THE LICENSED PREMISES

अनु�� प�रसर िजसकी िव�ास सीमाएं अ� िविश�यां संल� अनुमोिदत न�ेी म� िदखाई गई ह� Plot No: PLOT NO. 18/4, ON DELHI- MATHURA
ROAD,18/4,MATHURA ROAD, FARIDABAD, Faridabad, Taluka: Faridabad, District: FARIDABAD, State: Haryana, PIN: 121007 �थान पर
अव��थत है तथा उसम� िन�िल�खत AS PER THE APPROVED PLAN स��िलत ह� |
The licensed premises, the layout , boundaries and other particulars of which are shown in the attached approved plan are situated at Plot
No: PLOT NO. 18/4, ON DELHI- MATHURA ROAD,18/4,MATHURA ROAD, FARIDABAD, Faridabad, Taluka: Faridabad, District:
FARIDABAD, State: Haryana, PIN: 121007 and consists of AS PER THE APPROVED PLAN together with connected facilities.

 Note:-This is system generated document does not require
signature.
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Application no. :27227535

Industry id: 19FDBD185927

Date: 01/08/2024

Haryana State Pollution Control Board
Faridabad Sec.-16-A, Opp. Hewo Apartment, Faridabad Ph. 0129-2225315(O)

Email:- hspcbrofr@gmail.com

To

           M/s  Escorts Kubota  Limited Plant no 1
18/4   Mathura Road, Faridabad Haryana
Faridabad 1

Details of Authorization

No. :HWM/FDBD/2024/27227535 DT: 01/08/2024

Sub: Grant of Authorization under Hazardous and Other Wastes(Management & Transboundry
Movement) Rules, 2016

1. Reference of application:27227535 dated: 01/08/2024
2. BHARAT MADAN of Escorts Kubota  Limited Plant no 1 is hereby granted an authorization for

generation, storage on the premises situated at 18/4   Mathura Road, Faridabad Haryana

S.No. Name of process and Category of
Hazardous Waste as per the Schedules I,
II and III of these rules

Authorised mode of disposal or recycling
or utilisation or co-processing, etc.

Quantity

1 Production of asbestos or asbestos-
containing materials,
Discarded asbestos

Agreement with GEPIL 20
T/Annum

2 Industrial operations using
mineral/synthetic oil as lubricant in
hydraulic systems or other applications,
Used/spent oil

Through Authorized oil recycler 30
KL/Annu
m

3 Production of asbestos or asbestos-
containing materials,
Asbestos-containing residues

Agreement with GEPIL 5
T/Annum

4 Handling of Hazardous chemicals and
wastes,
Contaminated cotton rags or other
cleaning materials

Agreement with GEPIL 1.5
T/Annum

5 Industrial operations using
mineral/synthetic oil as lubricant in
hydraulic systems or other applications,
Wastes/residues containing oil

Agreement with GEPIL 10
T/Annum

1. The authorization shall be valid for a period of 01/10/2024 to 30/09/2025
2. The authorization is subject to the following general and specific conditions :-
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Application no. :27227535

Industry id: 19FDBD185927

Date: 01/08/2024

Regional Officer Faridabad
           For Haryana State Pollution Control Board

Conditions of Authorization:

Regional Officer Faridabad
           For Haryana State Pollution Control Board

(i) 1. Unit maintain proper record of H.Waste generated from the unit & will dispose off through
authorized recycler/CHWTSDF. 2. Unit will file Annual report of H.Waste in prescribed
format & time period. 3. Unit will follow SWM rules & will not mix H.Waste with solid waste.
4. Unit will have obtained all necessary permissions form the concerned departments.5. Unit
will not change its process & quantity of H.Waste without prior permission of the board.6.
Authorisation so granted is without prejudice to the any violation caused by the unit in past &
will be deemed revoked, if come to the notice of the board at any stage & further action will be
initiated as per provisions of the Environmental Laws without giving any notice 7. The
hazardous waste generated by the unit will be disposed of only through Authorized
TSDF/recyclers / Refiners of hazardous waste. 8. The unit will generate manifest through
HROCMMS.

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization.

4. Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time.

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty".

7. An application for the renewal of an authorization shall be made as laid down under these Rules.
8. Any other conditions for compliance as per the guidelines issued by the Ministry of Environment,

Forest and Climate Changes or Central Pollution Control Board from time to time.
9. Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.
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Issued To :

Escorts Kubota Limited (Escorts Agri Machinery Tractor Plant) Plant-1 
18/4, Mathura Road, Faridabad 
Faridabad, 121007 
Haryana, India

Sample Registration No. : E01-2408120584 Received On : 12-08-2024

Sample Name : STP Outlet Water Commenced On : 12-08-2024

Sample Condition : Good Completed On : 16-08-2024

Sample Details (if any) Date of Report : 29-08-2024

Sample Quantity : 2 Ltr

Packaging Mode : Packed in bottles

Batch No./QR Code : NA Grade : NA

Date of Manufacture : NA Date of Expiry : NA

Sample Submission Type : Sampled by Lab Rep /Anand Kumar

Customer Reference : PO/24/06/2024

Any Other Information : Sample Collected by lab rep. on 09.08.2024

Test Report as per : EPA-1986, PCLS/02/2021

Description: STP Outlet Water
S. No. Parameter Measuring Unit Instrument Method Result Specification

Discipline : Chemical
Group       : Pollution & Environment

(I) General Parameters

1 Odour NA Organoleptic
IS 3025 (Part 5) 

: 2018
None Not Specified

2 pH Value NA pH Meter
IS: 3025 (Part-

11): 2022
7.54 5.5 - 9

3 Total Suspended Solids mg/l Gravimetric
IS: 3025 (P-17): 

2022
6 Max. 20

4 Chemical Oxygen Demand mg/l
COD Reflux 

Assembly
IS 3025 (Part: 

58): 2023
32 Max. 50

5 Oil & Grease mg/l Gravimetric
IS: 3025 (Part 

39)-2021
<4.0 Max. 10

6
Bio-chemical Oxygen Demand,(3 
days at 27°C)

mg/l BOD Incubator
IS 3025 (Part 

44): 2023
8 Max. 10

7 Colour NA
Visual 

Examination
IS 3025 (Part 4) 

: 2021
Colourless Not Specified

8 Total Dissolved Solids mg/l Gravimetric
IS: 3025 (P-16): 

2023
2350 Not Specified

Discipline : Biological
Group       : Pollution & Environment

(II) Microbiological Tests
APHA 23rd 

Edition Chapter 
1 Faecal Coliform NA Microbiological 79 MPN/100ml Max. 100 MPN/100ml

Interstellar Testing Centre PVT. LTD.

ORIGINAL
Page 1 of 2 

Test Report
Report No. : ICE-2408200435-A0

ULR No. : TC592624000014974F

29/08/2024

Deepika Heera
Authorized Signatory(Microbiology)

29/08/2024

Vikrant Saini
Verified by

29/08/2024

Prem Kumar
Authorised by

Disclaimer :
• The report is only for the sample tested.

Interstellar Testing Centre PVT. LTD. • Total liability of ITC Labs is limited to the invoiced amount.

86, Industrial Area, Phase-1, Panchkula-134109 (Haryana) • The test report shall not be reproduced except in full without the written approval of the laboratory.

Panchkula-134109 (Haryana) • If samples not consumed during analysis, it will be stored and retain as per company policy.

Phone : (O) 0172-2561543, 2565825 • Samples not drawn by us unless otherwise stated.

Email : customersupport@itclabs.com • Legal disputes are subjected to Panchkula Jurisdiction only.

Visit us :www.itclabs.com • Test report in full or parts shall not be used for promotional or publicity purposes.
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NOTE :  NA- Not Applicable, Requirement as per EPA-1986, PCLS/02/2021. Sampling Procedure: SOP/ITC/EW/030. Purpose-For Self 
Monitoring.

REMARKS :  See Note

Reason of Revision :  as per requirement standard limit change

*****End of Report*****

Interstellar Testing Centre PVT. LTD.
Test Report

ORIGINAL
Page 2 of 2 

Report No. : ICE-2408200435-A0

ULR No. : TC592624000014974F

29/08/2024

Deepika Heera
Authorized Signatory(Microbiology)

29/08/2024

Vikrant Saini
Verified by

29/08/2024

Prem Kumar
Authorised by

Disclaimer :
• The report is only for the sample tested.

Interstellar Testing Centre PVT. LTD. • Total liability of ITC Labs is limited to the invoiced amount.

86, Industrial Area, Phase-1, Panchkula-134109 (Haryana) • The test report shall not be reproduced except in full without the written approval of the laboratory.

Panchkula-134109 (Haryana) • If samples not consumed during analysis, it will be stored and retain as per company policy.

Phone : (O) 0172-2561543, 2565825 • Samples not drawn by us unless otherwise stated.

Email : customersupport@itclabs.com • Legal disputes are subjected to Panchkula Jurisdiction only.

Visit us :www.itclabs.com • Test report in full or parts shall not be used for promotional or publicity purposes.
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HARYANA STATE POLLUTION CONTROL
BOARD

Faridabad Sec.-16-A, Opp. Hewo Apartment,
Faridabad Ph. 0129-2225315(O) Email:-

hspcbrofr@gmail.com
E-mail: hspcb@hry.nic.in

 To.
M/s :M/s Escorts Kubota India Pvt. Ltd.
18/4, Mathura Road, Faridabad

Subject: Grant of consent to operate to M/s M/s Escorts Kubota India Pvt. Ltd..
Please refer to your application no. 78009636 received on dated 2024-09-09 in

regional office Faridabad.With reference to your above application for consent to operate,M/s
M/s Escorts Kubota India Pvt. Ltd. is here by granted consent as per following
specification/Terms and conditions.

No. HSPCB/Consent/ : 313091424FDBDCTO78009636 Dated:01/10/2024

Consent Under  BOTH

Period of consent  01/10/2024 - 30/09/2025

Industry Type  Automobile Manufacturing  (integrated facilities)

Category  RED

Investment(In Lakh)  35519.406

Total Land Area(Sq.
meter)

 31265.0

Total Builtup Area(Sq.
meter)

 24215.0

Quantity of effluent

1. Trade  120.0 KL/Day

2. Domestic  48.0 KL/Day

Number of outlets  2.0

Mode of discharge

1. Domestic  recycle and reuse

2. Trade  Public Sewer

Domestic Effluent Parameters

1. BOD 10 mg/l

2. COD 50 mg/l

3. TSS 20 mg/l

4. pH  6.5-8.5

5. Total Nitrogen 10 mg/l

6 . F e c a l  C o l i f o a m
M P N / 1 0 0

 less than 100

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l
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3. TSS 100 mg/l

4. Oil & Grease 10 mg/l

5. Iron as Fe 3 mg/l

6. pH  6.5 -8.5

Number of stacks  12

Height of stack

1. ED Oven Fan 24 Meter

2. Top Coat Oven 24 Meter

3. Dry off Oven 24 Meter

4. Bake Oven 24 Meter

5. Hot Water Generator
1

30 Meter

6. Hot water Generator
2

30 Meter

7. Paint Booth 1 24.89 Meter

8. Paint Booth 2 24.89 Meter

9. Paint Booth 3 24.89 Meter

10. Stack attached to
Genset Capcity 650
KVA

30 Meter

11. Stack attached to
PNG based  Gense t
Capacity 1875 KVA

30 Meter

12. Stack attached to
PNG based  Gense t
Capacity 1875 KVA

30 Meter

Emission parameters

1. SPM 150 mg/m3

Product Details

1. Tractors 174 Numbers/ day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. PNG  KL/day

2. Diesel 1.3 KL/day

3. Electricity  Kilowatt/day

Raw Material Details

CLUTCH HOUSING 174 Numbers/Day

D I F F E R N T I A L
H O U S I N G

174 Numbers/Day

F R O N T  A X L E
H O U S I N G

174 Numbers/Day

HYDRAULIC LIFT 174 Numbers/Day

ALTERNATOR 174 Numbers/Day

R A D I A T O R  S E L F
FRAME ASSEMBLY

174 Numbers/Day
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Regional Officer,  Faridabad

Haryana State Pollution Control Board.

Terms and conditions 

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

FAN BELT 174 Numbers/Day

ENGINE ASSEMBLY 174 Numbers/Day

BONNET 174 Numbers/Day

REAR HOOD 174 Numbers/Day

FENDER 174 Numbers/Day

3 POINT LINK 174 Numbers/Day

STARTER MOTOR 174 Numbers/Day

RADIATOR 174 Numbers/Day

REAR WHEELS 348 Numbers/Day

FRONT WHEELS 348 Numbers/Day

SILENCER 174 Numbers/Day

HARDWARES SET 174 Numbers/Day

R E A R  A X L E
H O U S I N G

348 Numbers/Day
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10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions :

1. CTO so granted is without prejudice to any violation made by unit in past & will be deemed
cancelled if any such violation come to the notice of the Board at any stage and the CTO so
granted will not affect the prosecution action to be initiated against the unit for such past
violations caused by the unit. 2. Unit will not change the quantity of domestic effluent/trade
effluent/ air emissions sources without prior permission of the Board. 3. The unit will operate
its pollution control devices regularly and will maintain proper logbook for the same. 4. Unit
will obtain necessary Authorization HWM Rules, 2016& will apply for CTO renewal at least
90 days before expiry date of CTO. 5. Unit will deposit balance fee, if any found at any stage
pending against the unit. 6. Renewal of CTO will not prevent the Board from taking
appropriate action against the defaulting units including revoking the CTO, which will fail to
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comply with any of the conditions of the CTO or any relevant provisions of the Water Act,
1974 and Air Act, 1981. 7. Unit will submit Annual report of Hazardous waste management
Rules and environment statement as per the provision of applicable laws. 8. Unit will use only
approved source of water supply. In case of use of bore well unit will obtained prior permission
from HWRA. 9. Unit will comply the direction no. 76 of CAQM for regulation of DG set and
will maintain logbook for DG set operation mentioning entries running hours of DG set, in
compliance of CAQM directions.

Regional Officer, Faridabad

Haryana State Pollution Control Board.
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Application no. :7910922

Industry id: 19FDBD320917

Date: 03/08/2022

Haryana State Pollution Control Board
Faridabad Sec.-16-A, Opp. Hewo Apartment, Faridabad Ph. 0129-2225315(O)

Email:- hspcbrofr@gmail.com

To

           M/s  M/s Escorts Kubota India Pvt. Ltd.
18/4, Mathura Road, Faridabad
Faridabad 1

Details of Authorization

No. :HWM/FDBD/2022/7910922 DT: 03/08/2022

Sub: Grant of Authorization under Hazardous and Other Wastes(Management & Transboundry
Movement) Rules, 2016

1. Reference of application:7910922 dated: 03/08/2022
2. Sanjay Verma of M/s Escorts Kubota India Pvt. Ltd. is hereby granted an authorization for

generation, storage on the premises situated at 18/4, Mathura Road, Faridabad

S.No. Name of process and Category of
Hazardous Waste as per the Schedules I,
II and III of these rules

Authorised mode of disposal or recycling
or utilisation or co-processing, etc.

Quantity

1 Industrial operations using
mineral/synthetic oil as lubricant in
hydraulic systems or other applications,
Used/spent oil

through authorized recycler 12
KL/Annu
m

2 Purification and treatment of  exhaust
air, water and waste water from the ........
treatment plants (CETP’s),
Chemical sludge from waste water
treatment

Through GEPIL 70
T/Annum

3 Production and/or industrial use of
paints, pigments, lacquers,  varnishes and
inks ,
Process wastes, residues & sludges

Through GEPIL 70
T/Annum

4 Handling of Hazardous chemicals and
wastes,
Empty barrels/containers/liners
contaminated with hazardous
chemicals/wastes

through authorized vendor 22.74
T/Annum

5 Metal surface treatment, such as etching,
staining, polishing, galvanising .......
plating etc.,
Phosphate sludge

Through GEPIL 10
T/Annum
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Application no. :7910922

Industry id: 19FDBD320917

Date: 03/08/2022

Regional Officer Faridabad
           For Haryana State Pollution Control Board

Conditions of Authorization:

1. The authorization shall be valid for a period of 03/08/2022 to 30/09/2024
2. The authorization is subject to the following general and specific conditions :-

(i) 1. The unit will submit the analysis reports of trade effluent/air emissions/ noise, from all
sources as applicable, before 30th June every year and will keep all parameters with in
standards prescribed under Environment (Protection) Rules, 1986.
2. The unit will submit the Annual Report under HWM Rules by 30th June.
3. Unit will apply for renewal of consent/Authorization at least 90 days before expiry date of the
consent/Authorization.
4. The hazardous waste generated by the unit will be disposed off only through Authorized
TSDF /recyclers / Refiners of hazardous waste.
5. Unit will submit copy of manifests of lifting waste to this office.
6. The unit will generate manifest through HROCMMS online portal.
7. Unit will renew the agreement before expiry of same.
8. Unit must have a valid CTO for a period recommended herewith, in case of failure this
authorization will be considered as null and void.
9. Unit will liable to pay environmental compensation at any stage imposed by the Board.
10. Unit will comply with all the directions issued by CAQM.
11. Unit will submit the copy of agreement with GEPIL and authorized oil recycler within 90
days from the date of grant of this authorization.

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization.

4. Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time.

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty".

7. An application for the renewal of an authorization shall be made as laid down under these Rules.
8. Any other conditions for compliance as per the guidelines issued by the Ministry of Environment,

Forest and Climate Changes or Central Pollution Control Board from time to time.
9. Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.
10 It is the duty of the authorised person to take prior permission of the State Pollution Control Board to

close down the facility.
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Application no. :7910922

Industry id: 19FDBD320917

Date: 03/08/2022

Regional Officer Faridabad
           For Haryana State Pollution Control Board
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Priyesh Mohan Srivastava <priyeshmohansrivastava@gmail.com>

Reply on behalf of the Respondent No. 2 in ORIGINAL APPLICATION NO.
628/2024 || ALOK MOHAN vs. HARYANA STATE POLLUTION CONTROL BOARD
& ORS.
1 message

Priyesh Mohan Srivastava <priyeshmohansrivastava@gmail.com> Tue, Dec 24, 2024 at 8:55 PM
To: Alok Mohan <alokmohan1954@yahoo.com>, "aeronautengineer@gmail.com" <aeronautengineer@gmail.com>,
"rkhuranalegal@gmail.com" <rkhuranalegal@gmail.com>

Dear All,

PFA the scanned copy of Reply on behalf of the Respondent No. 2 in the captioned matter.

Regards,

Priyesh Mohan Srivastava
Office Address: C-200, LGF, Greater Kailash-1, New Delhi -110048
Email: priyeshmohansrivastava@gmail.com, sonalchopra97@gmail.com
Phone: 011-41019335,
Mobile: +91 9892786353

Confidentiality Caution: This communication (including any attached documents) is intended only for the use of  the addressee(s)
and may contain confidential, proprietary or legally privileged information. No confidentiality or privilege is waived or lost by any
mis-transmission or error and it should not be used by anyone not being the intended recipient. If  you receive this message in
error, please immediately delete it and all copies of  it from your system, destroy any hard copies of  it and notify the sender. You
must not, directly or indirectly, use, disclose, distribute, print, or copy any part of  this message if  you are not the intended
recipient. Any unauthorized use or any misuse of  this communication, including attachments, may result in punitive action under
law.

 Reply Affidavit of R-2.pdf
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